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SUSHILA ROHATGI): Sir I beg to lay on the 
Tab'e a copy (in English and Hindi I of the 
Delhi Administration Notification No. F. 4 
(30)/70-Fin. (G.) dated the 31st March, 1972 
publishing the Delhi Sales Tax (IV 
Amendmend) Rules, 1972, together with a 
statement giving reasons for the delay in 
lay ing the notification on the Tab'e under sub-
section (4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941. a; in force in the Union 
Territory of Delhi. [Placed in Library. See No.  
Lt.-3052/72] 

MINISTRY OF FINANCE (DEPARTMENTOF 
REVENVE AND INSURANCE,NOTIFICATIONS 

SHRIMATI SUSHILA ROHHTGI : sir, I 
also beg to lay on th.e Table a copy (in English 
and Hindi) each of the following Notifications 
of the Ministry of Finance (Department of 
Revenue and Insurance), under section 159 of 
the Customs Act, 1962:- 

(i) Notification G. S. R. No. 529, dated 
the 26th April, 1972, together with an 
Explanatory Memorandum thereon. 

(ii) Notification G. S. R. No. 270 (E), 
dated the 1st May, 1972, together with an 
Explanatory Memorandum thereon. 
[Placed in Library. See No. Lt-2079/72 for 
(i) and (ii)] 

(b) A copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance) Notification, G. S. R. No. 530, 
dated the 29th April. 1972, together with an 
Explanatory Momorandum thereon. [Placed in 
Library. See No. Lt-2080/ 72] 

[MR. DEPUTY-CHAIRMAN in the Chair] 

THE FINANCE BILL, 1972—comd. 

SHRl T. A. PAI (Mysore): Mr. Deputy 
Chairman, while I would like lo support the 
Finance Bill, I feel that the Finance Minister in 
this country is very often the victim of what 
happens around. While he may exercise all 
possible control over the expenditure, over the 
revenue, he has not got the absolute  control   
on   account of the 

events that take place all around in our economy. 
And therefore, very often the Budget, instead of 
giving a direction to the economy, is being guided 
by what happens to the economy. I would like to 
talk today briefly on three major points. One is 
about the public sector which is expected to make 
positive contribution to the resources of the 
economy. The public sector in this country has to 
reach the commanding heights and it is inevitable 
that it must expand. There is no question about it. 
It is not the qpestion whether the private sector is a 
little more efficient; it is a different point 
altogether. Nobody can say that the efficiency of 
the public sector should not improve. Those who 
are working in the public sector have to realise 
their commitment to the country. <-The free 
expansion of the public sector, the profitability 
of the public sector, the positive contribution of the 
public sector, is the only means of removing 
poverty in this country. But the losses that we 
make on account of inefficiency, lower production 
not being able to contribute as we envisage as a 
major source of income for the Government, are 
also at the expense of the poorest people in this 
country and it hits them more than anybody else. 
Today the honourable Minister for Aviation also 
pointed out that there were some losses in the IAC 
and whenever the Indian Airlines makes losses, let 
us remind ourselves that it is the man who walks 
on the street of Inelia who subsidises the man who 
flies? Is this the type of socialism that we are 
attempting ? Seventy-five per cent of the people 
who travel by the Indian  Airlines are mostly 
people who travel at the expense of the 
Government itself. E\en after this, if the losses are 
incurred and we are not ashamed of these losses or 
those who are working for the Corporation are not 
ashamed of these losses, what does it mean ? The 
losses are going to be made good by the Finance 
Minister through other means of taxation, and it is 
the poorest man in this country, therefore who is 
called upon to pay a higher excise on kerosene or 
on matchboxes or on the essentials of life. 

Only one section of the society is always 
protected by giving increased Dearness 
Allowance whenever the cost of l iving rises. 
But it is again at the expense of the poorest 
man in this country who has no compensation  
whatsoever for this kind of rise. Inevi- 
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tably therefore, it is only one section of our 
socialistic economy that gets protection. 
Organised sector always gets a greater 
assistance from the State than the disorganised 
sector which claims millions of poor people in 
the country. A man drawing a salary of Rs. 
1,000 may like to have a higher salary. There 
should be no objection to it. But if he does not 
contribute Rs. 1,000 in terms of services, he is 
stealing from the poorest man in this country 
because ultimately that has got to be made 
good by the taxes paid. So, J feel that those 
who are working in the public sector ought to 
have commitment to the country and it is no 
use justifying our inefficiency in any sector 
and more so in the public sector. Let all steps 
that we are contemplating to take be taken as 
quickly as possible rather than we involve 
ourselves in all kinds of seminars, discussions 
and reports. 

Again, what is the difference between 
public sector and private sector ? I have seen 
work in both. It is the children of Mother India 
that work in either sector. One is not superior 
to the other. But in the private sector decisions 
have to be taken, whenever problems arise and 
therefore private sector seems to be going 
forward a little faster. But in the public sector 
no decision seems to be necessary at all. And 
in fact a psychology is developing that if you 
take some decision, you are likely to make 
mistakes. But if you do not take decisions, you 
are quite safe. That psychology of work that 
operates in the public sector is responsible for 
considerable inefficiency in the public sector. 

The Public Accounts Committee and the 
Estimates Committees which have gone into 
the working of most of the public sector units 
have been satisfied highlighting some mistakes 
here and there, some misappropriations here 
and there. But we have not evaluted the loss 
due to lack of decisions, indecisions and 
postponement of decisions or how exactly 
some of these things have affected our 
economy adversely. The other day I was 
talking to an officer of NEPA. NEPA is 
capable of producing a little more of newsprint 
and their expansion programme is on the way. 
But their whole building construction is held up 
because they do not have steel. The result of 
that is we rather prefer to import   newsprint  
from other coun- 

tries rather than trying to see that this building 
programme is completed. When you look at 
any public sector project, you come to realise 
the effect of lack of decisions. It escalates the 
costs from time to time and ultimately these 
costsare being financed by all ins t i tut t ions  
and the Government itself. Most of you know 
that if decisions are taken the costs can be 
reduced and perhaps our efficien cy can also be 
improved. Here again, I would like the 
Government to lay down clear obiectives and 
goods for every public sector unit and entrust 
the responsibility to those who are working in it 
to achieve them. I believe that people who are 
drawing highest salaries must have sense of 
security only on the basis of their performance. 
Otherwise, that sense of security should be 
removed and it is no use protecting them by 
law. When there is considerable insecuri ty for 
millions of people in the country, why should 
there be security only for one section of 
population, whether they work or not ? 

Secondly, I want to emphasize that this 
country has not laid enough of importance to 
the habit of savings by the people. It is taken 
for granted—some people save when rise of 
inllation is such—that the returns of savings 
are always out-stepped by the rise inflation 
year after year. Saving is not considered 
patriotic duty in this country and the man who 
saves is rather punished. Therefore, 
expenditure becomes more attractive than 
savings. All the organisations that we have like 
the banking system, the Life Insurance 
Carporation, the Provident Fund system, etc., 
do not take into account this one factor because 
they feel that because of their cost of 
administration being high, there it is not 
necessary to make savings attractive. 

It is the fault of the people of this countty 
that our costs of administration are so high that 
we are not able to pay him a sufficient 
compensation ? And, in that case, he would not 
have the incentive to save at all. Many of the 
functions of the subsidizing that we are 
entrusting to those financial institutions, in my 
opinion, can be entrusted to a separate 
corporation which can be called the Subsidy 
Corporation which may go into the various 
fields, various areas, of activities and decide 
what amount of subsidy should be given at 
what particular time and    the saver    in this  
country should 
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not be responsible for this. Take the case of the 
LIC. Today, to mobilise Rs. 100 crores of 
rupees through life insurance it costs the 
country Rs. 2-) crores per year and I have not 
seen any possibili ty  of reducing this cost 
except by trying to devise schemes which 
would be less expensive than what they are 
today. 

In the case of banks, when they were in the 
private sector, the Inter-Bank Agreement was 
agreed upon, because they said that if all the 
banks agreed not to pay a higher rate of interest 
where will the depositor go. After the 
nationalisation, the argument is still more valid. 
When 85% of the banking system is in the 
public sector, what will the depositor do ? The 
answer is simple : The depositor will go out of 
the banking system. While we nationalised the 
banks, let us remember, we did not nationalise 
the bank deposits, but we only nationalised the 
banking apparatus and if the deposits are to 
grow, it is only by geographical extension of 
banking to cover arears where banking 
facilities were not available by covering all 
sections of the seciety which did not come 
under the banking system in the past, by the 
very improvement in the quality of service in 
banking, so that more and more people who 
were not bank-minded would now be attracted 
to come to the banks. I t h i n k  this 
geographical extension has gone in a very fast 
way. But, Sir, I am afraid, importance has not 
been given to the other aspects as well. Again, 
Sir, when some of our schemes introduced to 
attract, savings of the community are tax-free, 
let us remember that those who pay taxes in 
this country arc an insignificant number and for 
the majo ity of the people, tax-free benefits do 
not mean anything in practice. So, it is 
necessary that we should continuously have a 
look at this problem because the savings rate 
has gone down to 8°;., and to say that it has 
slightly improved has no meaning unless it is 
stepped upto 15",, at least, because, ultimately, 
if the people of this country are not prepared to 
reduce their expenditure and save, save for the 
future, for the building up of the country, 
deficit financing will ha\e to be resorted to and 
deficit financing is no answer at all. It is no 
answer at all because deficit financing eats 
away all the benefits of s a v i n g .  

Sir, extravagant expenditure goes on and 
today, while we talk of austerity, when it 
comes to practice, aus te r i ty  seems to have no 
meaning for the society. Very often I ha\e 
wondered how black money and socialism can 
exist together. Now, Sir, what exactly is black 
money ? It is very difficult to say, But, after all, 
black money Is the money which is the result 
of money remaining untaxed. To me this is the 
definition, because there is no other clear 
concept of black money. There is nothing black 
and while in the sense that if a particular person 
goes to and spends in a restaurant it becomes 
'white' and if that fellow does not take that into 
account it becomes black. So, the character of 
the money in each case urdergoes so much of 
change every day. To me, a clearer definition 
would be that it is the money which does not 
pay taxes, may be because our laws are such. 
Take the case of agricultural income, for 
instance. To say that agricultural income differs 
from other kinds of income it self does not 
seem to have any meaning in the present 
context. According to the Rural Credit Survey 
of 1962, the amount of money lent to the far-
mers was of the order of Rs. 2,000 crores. Out 
of this, Rs. 300 crores came from the organised 
sector, Rs. 1,300 crores from the agriculturist 
money-lenders, a new class which came into 
existence, Rs. 300 crores from the money 
lenders, and Rs. 180 crores from the 
commission agents. Now, on this Rs. 1,300 
crores. I am afraid, these people must be 
earning at least 20% to 30%, nearly Rs. 300 
crores would be the earning of the farmers and 
it is not agricultural income, but what under the 
present system is masquerading as 
agr icul tu ra l  income, because one sector of 
the economy has been completely exempted 
and thus escapes taxes. 

Agriculture requires heavy investment, and 
no sector of our economy will be in a position 
to provide the money for this, except 
agriculture i tsel i .  Take, for instance, the 
marketing operations. Even the marketing 
operations are still very primitive. The result of 
it is that today all the money that the Food 
Corporation pumps into the farming sector is 
not mobilised into the system. The Food 
Corporation should i tself  create an agency 
for mobilising these resoures, even from the 
rural side, and the Food Corporation must be 
encouraged to flnanace    its  operation    
i t se l f    rather than 
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depend upon the banking system. Otherwise 
there would be only one link between the Food 
Corporation and the farmers. And that is of a 
buyer. One of the objective of the Food 
Corporation should be to build up farmers also 
by making them deal with it exclusively. In the 
absence of it, more money going into the 
farming sector is used for short-term gains, 
because today it is much more profitable to 
finance any commodity for two months or three 
months in the rural areas and it gives a big 
return of 20 to 25 per cent. And that avoids tax 
completely. I think it is a question of 
rationalization of our tax system as quickly as 
possible. It is not merely those who are in the 
highest tax bracket that avoid tax. Even a 
person who carries on business as a small-scale 
industrialist, if he m;:kes a profit of Rs. 1 lakh, 
has to pay tax of Rs. 60,000. Our system today 
only provides for those who are born lucky, 
who have inherited wealth and who continue to 
hold it. That wealth comes under the Einance 
Minis ter's axe from year to year and gets 
reduced. But yon must also cover people from 
below to rise up to that level. I would rather, 
therefore, wish very much that instead of only 
talking of urban ceiling and rural ceiling, we 
have a total ceiling on both urban and rural, 
without making a distinction, and those who 
are below this also are given incentives to build 
up to a particular level. 

It is not only the high taxation. But we 
must also examine the causes why black 
money has to be created. It is not enough if 
black morey is removed. It is more the creation 
of black money that we should be concerned 
with. It again means that the high price 
economy will have to be seriously tackled and 
prices will have to be brought down. 

The majority of the people with small 
incomes in this country would like to be 
honest. It is only because they are not able to 
make both ends meet that they tend to be 
corrupt. You cannot corrupt a man if the 
whisky bottle is sold at Rs. 5. It is possible that 
he may be corrupted if it is Rs. 180. 

Thank you very much. 

MR.   DEPUTY   CHAIRMAN   :   Mr. 
Yadav. 
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SHRI M. K. MOHTA (Rajasthan) : Mr. 
Deputy Chairman, Sir, it would appear that the 
Government has not learnt any lesson from its 
experience of several years that it has been in 
power and pa r t i cu la r ly  its experience of 
following a particular policy which has not, 
unfortunately, resulted in bringing prosperity 
to the country. Once again we find that the 
process of transferring resources from the 
hands of the public to the coffers of the State 
has been continued, completely disregarding 
the fact that is will be a misnomer to call it 
mobilisation of resources because real 
mobilisation of resources ought to consist of 
increasing the total resources at the disposal of 
the society and not on y that, but thereafter 
putting to to good use, putting it to productive 
use, so that the resources at the disposal of the 
society would increase at a geometric rate and 
there will be real abolition of proverty as has 
been proclaimed by the Government. 
Unfortunately, what has been happening is 
only that the resources which could be 
productive in the hands of the people are taken 
away by the Government and put to such a use 
that they become either unproductive 
completely or at least semi-productive. This, to 
my mind cannot be called mobilisation of 
resources, and the great necessity in the 
country today of husbanding the resources is 
not being given the attention that it deserves. 

Sir, it has been the experience that 
deprivation of resources with the public 
hamper  growth to   a much  greater   extent 

than those resources generate growth through 
the Government. So. the society is at a net 
loss. This has been our experience over the 
past so many years and unleses the 
Government recognises this and changes its 
policy for the better. I am afraid the real goal 
before the country would not be reached. 

Sir, the hon. Finance Minister has 
proclaimed the necessity of Increasing 
institutional savings, public savings as he calls 
it. May I remind the hon. Minister that 
corporate saving in the private sector is also a 
form of public saving, institutional saving, 
which could be put to great productive use ? 
And here I must make a distinction between 
savings in the hands of an individual and 
savings in the hands of a corporation, due to 
the simple fact that while most of the savings 
in the hands of the individual can be used for 
consumption, most of the savings in the hands 
of a corporation have to be used for productive 
purposes. Therefore, any relief that the Finance 
Minister might have given to the corporate 
sector would have added to the total savings of 
the country which are, put to productive use. 
Unfortunately, this has not been so. 

Sir, there has been no relief in the Bubget 
that has been presented by the hon. Minister of 
Finance. Not only in this particular Budget, but 
in October and December, 1971 when mini-
Budgets were presented, the total yield would 
come to something like Rs. 500 crores a full 
year. In addition to that, another Rs. 183 crores 
of taxes have been imposed in the recent 
Budget. Not only that. But there is a hint of 
additional burden, a dark hint about the 
clubbing of the incomes of the husband and 
wife and minor children, which would further 
add to the burden of the taxpayer. I would like 
to point out in this connection that today the 
ruhng party has a massiv majority not only in 
Parliament but also in most of the State 
Legislatures. Today, the ru l i ng  party and the 
Government do not need any slogans to keep 
themselves in power. The prestige and stature 
of the hon. Prime Minister is such that any 
policy that is good for the country, even though 
it may prove to be unpopular in the short run, 
can be undertaken by the Government today, 
because the Prime Minis- 
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tcr is the one person, after many, many years, 
who has a t ta ined such a stature that the 
public has complete canfiderce in her, and I 
wish that this stature, this position, that the 
Prime Minister has attained would be put to 
such a use with such courage that some 
policies which arc in r e a l i t y  good for the 
people but may be unpopular due to 
ignorance or due to any other reasons, may be 
undertaken by the Government for the good 
of the people. 

Sir. quite a lot   has been   talked   regarding 
ceilings—ceilirg;   on agricultural   land, 
ceiling on urban property, ceiling on wealth, 
ceiling   on incomes   and so   on.    1 do   not 
understand    why   there     is   a   talk    about 
ceilings only   in the   country.    Why is   not 
there any talk about floor or minium income 
for every one,   about the minimum  level of 
wealth for every family ?    Why can we not 
talk of and   plan and work   for a   situation 
wherein   per capita  income   of the   country 
would   increase   from   the present   level of 
Rs. 500 to   Rs. 25,000 ?    And this   is not a 
day dream.    The per capita   income of Rs. 
25,000 is   not   something   which is   una t t a i -
nable,   and even if we   were to a t t a in   in by 
the end   of the century,   I t h ink    something 
would have been done.  Even then we would 
be very   much   below   the   present   level of 
per capita income of America and we would 
be   only   sl ightly    higher   than   the  present 
per capita income of Japan.  What I am trying 
to say is that this is achievable. But that can be   
achieved  only   if we can   «tat planning for   
prosperity and stop  planning for poverty.    
The fundamental  question, to my mind, is 
whether the Budget   and the economic and   
fiscal pi lie es   of  the   Government 
encourage    econemics  growth    with   social 
justice.    As the   hon'ble   Finance  Minister 
has himself said growth,   social justice, self-
relince,    investment   and     mobi l isa t ion   
of resources   are    mu t ua l ly     reinforcing   
processes.    Unfortunately,     in     the    
country sometimes it is not fully realised   that 
while economic   growth can   be  possib'e   
without social    justice,   social    justice   
cannot   be achieved without conomic growth. 
What I am trying to say is we must have first 
economic growth.    It is   factories and   
industries and other productive   enterprises 
that   can   later build schools and hospitals and 
other social services,   not   the   other  any    
way   round. 

This priority has to be kept very clear before 
the Government and the people if we are to 
achieve social justice at all. Without fast 
economic growth and a fast rise in the gross 
rational product we cannot have more 
employment opportunites, we cannot have 
higher distribution of income and we cannot 
eradicate poverty at the lowest level. 

A very high-powered and expert body was 
constituted by the Government some time 
back; namely, the wanchoo Committee and the 
recommendations of that Committee have 
been published recently. The hon'ble Finance 
Minister has said that the recommendations are 
under the consideration of the Government and 
a comprehensive proposal would be brought 
before Parliament very soon giving effect to 
such of ther ecommen-dations as are accepted 
by the Government. I only wish, Sir, that while 
considering the recommendations of this 
Committee the Government will not lose sight 
of the fact that the recommendations are an 
integrated whole, and simply taking out a few 
stray recommendations which are to the 
detriment of the taxpayer and completely 
ignoring those recommendations which are in 
the interest of the taxpayer would not serve the 
purpose for which the Wanchoo Committee 
has given so much time and attention. 

An extremely important and, to my mind, 
a non-controversial recommendation of the 
Wanchoo Committee was in respect of the 
level of texes. In no uncertain terms the 
committee has come to the conclu ion that too 
high and actually expropriatory levels of 
taxation give rise to not only ta\ evasion at 
some levels but erode completely the capacity 
to save and reinvest which have a very 
adverse effect and a direct bearing on the 
capacity of the taxpaying people to reinvest 
and take part in the developmental processes 
in the country. 

Sir, in this connection we cannot lose 
sight of the fact that national savings 
decreased from a level of 11.1 per cent, in 
1965-66 to 8.3 per cent, in 1970-71. whereas 
18 to 20 ner cent of the national income must 
be saved for self-generating growth. The 
average annual increase in gross investments 
in the first two years of the Fourth Plan may 
be no more than 4.8 per cent as against the 
target of 9.8 per cent in the Plan. 
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As regards industrial development, it is 
well known that recently there has been near-
stagnation in the development of industries. 
The industrial production index which rose by 
6.f per cent in 1968-69 and 6.9 per cent in 
1969-70, has come down to 3.5 per cent in 
1970-71 and may be no more than 4 per cent in 
1971-72. In spite of this near-stagnation in 
industrial development, the hon. Finance 
Minister has thought it wise to abolish the 
incentives that were heretofore given to 
priority industries. The effective tax rate in 
such industries has been increased from 50.6 
percent in 1970 to 57.75 per cent. Not only 
that, there is also a warning from the 
Government that the development rebate 
would be abolished in due course. Along with 
the   announcement   regarding the pro- 

d abolition of development rebate, no 
alternative proposal has yet been announced by 
the Government regarding incentives to 
industries, particularly in the priority fields, to 
encourage their establishment and their growth 
to the desired extent. In 13 years since 1960-
61, the effective rate of corporation tax has 
increased from 40 per cent to 58 per cent, or an 
increase of as much as 45 per cent. This will 
give us an idea of the extent to which private 
savings have been eroded. And that is why the 
industrial sector particularly has not been able 
to fulfil the task assigned to it. Even now, not 
much has been lost. If the magnitude of the 
problem and the reasons for the stagnation are 
understood by the Government and a 
sympathetic attitude is taken to encourage 
more industrialisation and not only more but 
speedier industrialisation, then we can 
definitely achieve the goal that we have set 
before ourselves and also provide employment 
to the thousands and mill ions of unemployed 
people who are roaming the country to-day. 

Sir, a little arithmetic would show that if 
the tax on priority industries were to be 
reduced to 40 per cent and the general tax on 
corporations were to be reduced to 50 per cent, 
the loss to the exchequere would be no more 
than Rs. 90 crores in a full year. This has to be 
seen in the proper perspective. This can easily 
be made up by reducing the outlay on Central 
and Centrally sponsored schemes by a like 
amount of Rs. 90 crores. Even then, the 
allocation   to. the  Central   and   Centrally 

sponsored schemes would be at a fiairly high 
level. The allocations in this respect are Rs. 1, 
787 crores this year, which are higher by Rs. 
332 crores over last year's figure. So, even if a 
pruning to the extent of Rs. 90 crores were to 
be made, they would still be higher by Rs. 242 
crores over last year's level. The point that I 
am trying to make is that this pruning of Rs. 
90 crores in Central schemes would not affect 
the economic growth of the country so much, 
but would be more than counter-balanced by 
the industrial growth and economic growth in 
general which would be generated in the free 
sector, by this incentive of Rs. 90 crores a 
year. As a safeguard against frittering away of 
resources, the Government can provide for 
some measures by which this relief would be 
re-invested in productive enterprise and would 
not be simply frittered away by way af 
dividends or other consumption expenditure. 

1 P.M. 

Coming now to some of the specific 
provisions of the Finance Bill, I would like to 
comment on a few clauses. Clause 4 (a), it is 
an amendment to Section 10 (3) of the Income-
Tax Act. This is regarding tax on casual or 
non-recurring income. If the intention of the 
honourable Finance Minister had been only to 
tax an income by way of lottery prizes, I do not 
think there would have been any objection to 
it. But the way the section has been worded, I 
find that amounts presented to a public figure 
by his admirers as a gift in cash or kind—about 
which we hear so much nowadays—awards 
and cash prizes given for distinguished service 
or outstanding achievements in the field of 
science, technology, literature, art, etc., an 
amount received by the widow of a deceased 
employee out of companionate considerations 
from a former employer, awards of cash prizes 
under quiz programme and other activities of a 
similar nature run by a company for trade 
promotional purpose, all these also would be 
covered and would be taxed in future. I do not 
think that this is the intention of the honourable 
Minister. Therefore, the wording should be 
suitably amended to exclude all these incomes. 

Then    clause   4 (b) regarding   gratuity 
to   be   paid   to   an   employee.    It   appears 
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that the object of the adendment is to exempt 
from taxation in the hands of an employee, 
gretuity received only in the event of 
retirement, incapacitation or termination of 
employment. This amendment excludes from 
the scope of the exemption, gratuity paid as a 
result of voluntary resignation of an employee 
prior to superannuation. This is an avoidable 
hardship which con easily be rectified by 
suitably wording the section. 

Then, elause 7 (c) about treatment of 
charitable trusts. It would appear that a trust 
forfeits exemption from tax if any income or 
property of the trust or ins t i tution is used or 
applied during the previous year for the benefit 
of some persons who have been mentioned in 
the Clause. The expression ••manager" of the 
institution has not been defined. And it would 
appear that if a paid manager derives some 
benefit out of the income of a trust, then the 
income of the entire trust would be subject to 
taxation. This is another hardship which per-
haps is unintended and could be rectified. 

Clause 3 (b) and 6 regarding charitable 
trusts. The provisions npply for the assessment 
year 1973-74. But, although the honourable 
Minister has announced on more than one 
occasion that tax reliefs and tax laws would be 
prospective in fact in certain case this may 
become retrospective in effect. Therefore, I 
would urge upon the honourable Minister to 
make this provision effective from June, 1962 
instead of from March, 1972. 

Another clause is regarding . . .{Time bell 
rings) Sir, I will take only three or four 
minutes. 

MR. DEPUTY CHAIRMAN : You have 
already taken three minutes more. 

SHRI M. K. MOHTA : I am finishing in 
only two or three minutes. 

Clause 18 regarding tax relief for priority 
industries. The withdrawal of the tax relief for 
all priority industries without adequate prior 
notice seems harsh, particularly as many new 
industries in the priority sector have relied  on 
the tax exemption 

of 5 per cent of their cash flow. Moreover, the 
combined effect of the withdrawal of this tax 
relief from 1973-74 and of the development 
rebate after March, 1974 would be serious in 
the case of priority industries. It is, therefore, 
urged that the proposed withdrawal of the 
entire schedule of priority industries should be 
reconsidered by the Government. 

Another clause that I would like to draw 
the attention of the Government to is regarding 
deduction of tax at soure from payment to 
contractors. The new provision for deduction 
of 2 per cent of an amount payable to a 
contractor is likely to create administrative 
difficulties because the term "contractor" and 
the words "carried out any work in pursuance 
of a contract" have been definied and clarified 
by the Go A ment. The term "contractor" can 
be taken to mean such a wide range of people 
who work in pursauance of a contract with a 
company that it will lead to a lot of confu-
sions, and the intention of the Government 
Hould not be properly served. 

The last clause to which I want to invite 
the attentian of the House in Clause 45 
regarding amendment of Section 5 of the 
Wealth-tax Act on exemption for investment in 
Indutrial undertakings. The amendment of 
Section 5 of the Wealth-tax Act by which 
investment, together with other items, upto a 
limit of Rs. 1,50,000 in industrial undertakings 
by an individual or partner or a firm is 
exempted from Wealth Tax is welcome. I, 
however, strongly urge that this exemption 
should not merely be confined to industrial 
activities. In the context of the unemployment 
situation prevailing in the country, many other 
types of activities which ate not industrial 
activities contribute as much, if not more, to 
the growth of employment and there is no rea-
son why this concession should not be ex-
tended to amounts invested in other types of 
business activities. 

I once again urge the Finance Minister to 
take the situation prevailing in the country in 
the economic sphere as a whole and not to 
have water-tight compartments between 
private sector and public sector and not to be 
carried away by slogan and not to be after 
ideology for the sake of ideology. Let us have   
some   concrete   action on   the 
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part of the Government so that the economy of 
the country could be strengthened and poverty 
removed, instead of following an ideology in 
pursuit of an obscure goal. 

MR. DEPUTY CHAIRMAN : After lunch 
the first speaker will be Shrimati Savita Bahen. 
The House now stands adjourned till 2 P.M. 

The House, then, adjourned for 
lunch at seven minutes past one of 
the clock. 

The House reassembled a lunch atfter two 
of the clock, MR. DEPUTY  CHAIRMAN 
IN THE CHAIR. 
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SHRI BIPINPAL DAS (Assam) : Mr. 
Deputy Chairman. Sir, the spokesmen of the 
big business have been shouting from the 
housetops that they are crushed because of the 
heavy burden of taxation. Of late, Mr. 
Palkhivala seems to have become the chief 
intellectual guide of the big business in India. 
He has been writing and lecturing extensively 
on this subject and the central theme of his 
talks is that if a concession is given to the big 
business and if taxation is reduced them the big 
business will get incentive and they can save 
and help in mobilisation of resources and there 
will be more industrial production and so on 
and so fourth. According to them the ecocomic 
growth of this country depends on the re-
duction of taxation on big business 

Now I am not going to answer this 
argument in detail. 1 will only quote certain 
facts. What is the percentage of direct taxes of 
the total taxation—in 1950-51 and indirect 
taxes of total taxation ? 

The ratio between direct tax and total tax 
in 1950-51 was 47.1% and that of indirect tax 
and total tax was 52.9%. That was in 1950-51. 
What is the situation today in this new Budget 
? In this year the ratio will be in tie case of 
direct tax 26.5% and in the case of indirect tax 
73.5% which means the ratio of direct 
taxation to total tax has come down \ery much 
whereas of indirect tax has gone up. If you 
consider last year's and this jcar's the increase 
is of Rs.294 crores in indirect taxation but in 
the case of diiect tax only Rs. 88 crores. Now 
the tax that is expected to be collected in 1972-
73 on account of taxes on sugar, tea, cigarettes, 
kerosene, textiles, tobacco, soap and matches 
would amount to Rs. 940 crores but the tax that 
is expected to be collected from the corporate 
taxes would to only Rs. 480 crores. This 
picture makes it absolutely clear that the 
grievances of the big business is absolutely 
unfounded. They may   say   that  because   
their  number 

I is very small, so the total tax also is small. The 
only answer I can give to that is that 50",',of 
our population to-day get only 21% of the 
national income whereas only 4% of the lop 
rich get .2% of the national income. So what 
50% of the entire population get only 4% of the 
population at the top get, but they are not 
paying tax on equal terms. Therefore I do not 
think the case of the big business that they are 
heavily taxed and that is why the economic 
growth is not taking place will   stand   any test. 

Now the Wanchoo Committee have made some 
valuable and far eaching suggest ions and 
recommendations. I am not going into them while 
discussing the question of black money and evasion 
of taxes the Com- ' mittee has also suggested that 
the marginal taxation should be reduced from 
97.75% to 75",',, that this will act as an incentive to 
the industrialists and they will produce more and 
will not evade taxes and ultimately this is one of the 
methods by which black money can be unearthed. I 
am sorry I am not in agreement with this 
recommendation at all. They have compared the 
case ihat took place some time back in England 
where when the taxation was reduced, the evasion 
of taxes also was reduced and there was more 
incentive and more savings, I do not think the 
circumstances in England can be compared with the 
situation in India. India is a very poor country. Let 
us remember that in 1961, about 52% of our popul-
ation lived below bread-line and in 1968 it increased 
to 70%. 65% of the population today have an 
earning which is less than Rs. 30 per month. This is 
the extent of poverty to which we are reduced and 
therefore to compare the circumstances of England 
with those in India is not quite logical and sound. 

Besides that 1 would submit that the nature and 
history of the development of , Br i t i sh  capitalism 
is in my opinion different from the nature and 
history of the development of Indian capitalism. 
British capitalism was guided and motivated by a 
true spirit of entrepreneurship and enterprise and by 
a spirit of adventure but unfortunately it is not so 
here. The motivation of the Big Business in India 
is quick returns, speculation and all those 
characteristics which guide commercial and trading 
concerns. I Therefore to expect   that   if  we  reduce 
the 
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taxation the Big Business will have more 
incentive to produce more, I do not think, is 
quite correct. Dishonest men will remain 
dishonest whatever the extent of taxation may 
be. I am not prepared to put a premium on 
dishonesty by reducing the taxation to 75 per 
cent and I do not think this recommendation 
will actually help in unearthing black money or 
eliminating evation of taxes. 

Sir, in this connection I would also like to 
point out the case of the auditing firms. 
Twenty auditing firms, today control 80 per 
cent of the total auditable transactions. One 
hundred and one giant publ ic  limited 
companies with an aggregate turnover of Rs. 
2615 crores were audited by these 20 big 
auditing firms. These twenty big auditing 
firms almost monopolise the whole business; 
not only that, they have become part and 
parcel of the Big Business. They also 
encourage the circulation of black money, tax 
evasion and all that. Unless the Government 
does something about controlling these audit 
firms or eliminates this monopoly control by a 
few audit firms I do not think black money can 
be brought out or evasion of  taxes stopped. 

Sir. we have given the slogan of self-
reliance and we want to mobilise additional 
resources. In this connection I quite appreciate 
the efforts made by the Finance Minister 
towards mobilisation of resources. Particularly 
in this Budget the fact that they have made a 
very massive allocation for the Plan in the 
current year and the efforts made by the 
Finance Minister to mobilise resources to that 
extent indicate that the Government is taking 
very earnest step in this respect; there is no 
doubt about it. But I would like to submit that 
self-reliance and mobilisation of additional 
resources—both of them go together—can 
perhaps be better achieved or the cause of self-
reliance can be advanced much more by taking 
a few steps which I consider to be essential in 
the circumstances prevailing in this country. 

Firstly, the performance of the. public 
sector must be improved. The public sector 
must be able to give uas surplus to augment 
our own rtsources. 

Secondly, I know the financial institutions  
have   expanded    their    activities.   A 

number of branches have been opened and 
deposit mobilisation is taking place. Their 
activities are expanding but I think they should 
expand a little   faster. 

Then I think it is time to think seriously 
whether it is not desirable not only in the 
interest of mobilising resources but also in the 
interest of progressing towards equality to put 
a ceiling or. income and expenditure. In any 
case curbing conspicuous consumption has 
become a must in this country if we want to do 
anything by way of achieving self-reliance. 
There should be a ceiling on income and 
expenditure and particularly conspicuous 
consumption must be curbed if we want to 
make any progress towards self-reliance. 

Then, Sir, I do not approach the question of 
socialism from any doctrinaire point of view. 
My approach is not doctrinaire. I am prepared 
to be practical and pragmatic. Even from the 
practical and pragmatic pomt of view is it not 
desirable now, is it not high time now to think 
of nationalising the entire monopoly capital 
and foreign capital in this country ? Again I 
would say this is not a slogan I am raising. This 
is not simple a doctrinaire approach to 
socialim. In accordance with the facts of the 
situation today, in order to mobilise more 
resources, in order to achieve self-reliance at 
the earliest possible time, I think it is high time 
to think of nationalising monopoly capital and  
foreign capital. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: We agree with you. 

SHRI BIPINPAL DAS : Then, Sir, I 
would also suggest that in our production 
programme there should not be any expansion 
of production of luxury goods. Whatever is 
there, it is there, but no expansion of 
production of luxury goods should be per-
mitted, and there should be a complete ban on 
the import of luxuries and non-essentials. 
These are a few steps I would suggest to the 
M.nis t ry  as part of the programme for 
achie\ing self-reliance. 

Then I come to the last point which is the 
regional imbalance. At ihe very outset 1 must 
make it clear that some people in this country 
are raising the slogan of autonomy.    I am 
totally opposed to this slogan. 
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Now who is most vociferous about it ? For 
example, Tamil Nadu, Government. Now, if 
autonomy as they conceive it is granted to 
them, certa inly  a rich State like Tamil Nadu 
will gain. What, about the poor States? We 
have developed in a way that some regions 
have become very rich and advanced and some 
have remained very backward. It is the duty of 
the entire country to mobilise resources from 
the advanced areas for the development of the 
backward areas. If autonomy is granted to 
Tamil Nadu, an advanced States, the resources 
of Tamil Nadu will not come to the help of a 
backward State like mine, or Orissa or Raja-
shtan, and therefore this slogan of autonomy in 
the way they have conceived it will be 
dangerous from (lie point of view of achieving 
regional balancs. At the some time we must 
recognise the fact that today some regions are 
very back-ward and some base gone forward. 
We are happy that some are forward. But what 
about those which have remained backward? 
Let me tell you, let me tell the Government that 
various causes create conflicts and distension 
in our country today, and one of them is 
regional im-blance. Unless we take positive 
steps towards remowards removing the 
regional imbalances, the cause of conflicts and 
tensions will remain in those areas, and that 
will ultimately threaten or may threaten 
national unity and integrity. Therefore, this 
question of regional imbalance must be viewed 
and considered very seriously by all concerned. 

Now. Sir, it has been said that during the 
First Plan Central assistance to States, was Rs. 
386 crores. During the Third Plan it was 
increased to Rs. 1,549 crores. In the Fourth 
Plan it will be increased to Rs. 4.2;-6 crores. 
E\en in this par t icular  Budget the assistance 
to States comes of Rs. 1.218 crores. So, the 
Government is try to make out a case that 
progressively the Central Government is 
helping the Sta tes  to go forward financially. 
But this assistance goes to whom ? A major 
part of this assistance goes to those States 
which are already advanced. If you analyse—I 
am n t going to take your time for this because 
you want me to conclude-—a major part c{ 
Central assistance goes to those States which 
are already advanced.    This is my case.  Let it 
be 

examined carefully. It is simply carrying coal 
to New Castle. Therefore, the whole p 1 icy 
and the whole principle must be revised and 
changed so that a major part of Central 
assistance goes to those areas which are 
backward. (Time bell rings) Now, Sir, I am 
concluding. 

Take the case of my State. We produce oil. 
We get Rs. 10 per ton today as royalty which 
we used to get during the British days. Can you 
imagine ? What was the value of Rs. 10 which 
used to be given during the British time and 
what is the value of Rs. 10 today ? Today also 
we are getting only Rs. 10 per ton as royalty. Is 
it justified ? The Government of Assam and the 
people of Assam have been demanding that we 
must be given at least Rs. 20 per ton as royalty. 
This has not been done up till now. Take, for 
example sales tax on tie crude that we produce. 
The crude is taken to Barauni. The sale is 
shown in Barauni and the sales tax on the crude 
goes to the Bihar Government. We produce 
crude. We put it in the pipeline, but because the 
sale is shown in Barauni in Bihar the scale tax 
on the crude goes to the Bihar Government. 
Not only that. Even the sales tax on the refinery 
products of Barauni goes to the Bihar 
Government. We get nothing. Is it justified ? 
Thirdly, we produce tea and very good tea, but 
our tea bears the highest duty. Why ? Because 
our tea is paying the highest duty the State 
Government does not find any possibility, 
scope or avenue for further taxation. 1 have 
given you only three examples; 

Now, overdrafts from the Reserve Bank have 
been stopped. I welcome it. It is very good. Every 
State must learn to be self-r c ' i an t .  But unless 
we are allowed to tap our own resources—and 
you deny the very right of tapping own resources 
how can you expect the States to be self-reliant ? I 
conclude by saying only one tiling. I request the 
Finance Min i s te r  to consider the advisability 
and " possibility of amending articles 269, 270 
and 271 and also the Seventh Schedule, so that 
the taxation powers of the States, as are g i \ en  to 
them, could be increased. If you allow me only 
one or two minutes, I will give you examples. 
Article 269 lays down that on certain items the 
Central Government will levy taxes, collect them 
and the collection will   go to the States.    If that 
be 
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so, why do you not allow the States them-
selves to levy and collect those taxes ? 
According to article 270 income-tax in the 
divisible pool, but why not corporate tax also ? 
Corporate tax is also income-tax and, 
therefore, it should come under the divisible 
pool. Article 271 speaks of surcharges. The 
surcharge on income-tax is also inccme-tax. If 
income-tax can come under the divisible 
pool, why not this also ? So, from these points 
of view I request the Finance Minister to 
consider the desirability of amending the 
Constitution, where necessary, so that the 
States are given more avenues and scope for 
tapping their own resources, so that they may 
become more and more self-reliant, so that 
they can do without any overdraft on the 
Reserve Bank. 

SHRIMATI SARASWATI PRADHAN 
(Orissa) : Mr. Deputy Chairman, Sir, the new 
taxation measures proposed in the Finance Bill 
are really unfortunate Particularly the new 
taxation on kerosene, readymade garments and 
fertilisers will hard hit the poor the middle-
class and the agricultural classes. It may be 
recalled that the tax component in the price of 
kerosene is of the order of 65 per cent and the 
new taxation on kerosene is a heavy 
imposition. According to the Direct Taxes 
Administration Enquiry Committee, taxes 
amounting to about Rs. 1500 crores are being 
evaded annually. The Government, instead of 
taking steps to realise these evaded taxes, are 
now coming upon the people with the heavy 
imposition.  Such fiscal measures will increase 
pove r ty  rather than remove it. The Utkal 
Congress welcomes the ceiling on land. But 
there must be a ceiling also on urban 
properly. Without urban ceiling, land ceiling in 
the rural sector will make our socialism lop-
sided and meaningless. To march towards 
socialism, we must -have programmes in 
actual practice to reduce the social disparity 
prevailing in our country. 

The House is well aware of the terrific 
cyclone that visited the State of Orissa in 1971 
The President of India had characterised it as 
the greatest tragedy of the century. You will 
appreciate what great burden it means for a 
State Government like that of Orissa to 
rehabilitate the affected people. 1 am sorry to 
say that some political parties in the State are 
only  criticising the Govern- 

ment; instead of that, they should urge upon 
the Central Government for more Central aid. 
We are thankful to the Central Government for 
the little mercies shown during this time but 1 
feel that the Central Government has to do 
much more in this regard. On the top of this 
cyclone and flood in some coastal district some 
other districts t ricts like Bolangir, Sambalpur, 
Sundergaih, Kalahandi, Phulbani, Mayurbhanj, 
Keorjher etc., are now in the grip of a severe 
drough. I urge upon the Goverment of India to 
come to the rescue  of these suffering people. 

Thank you. 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh) : Sir, I rise here to 
support.the Finance Bill which no doubt seeks 
to enchance the quantum of taxation in the 
country but because it is a determined effort to 
do away with deficit financing, I strongly 
support this Bill. You know that the quantum 
of taxation in our country has already gone up 
very high and I think it is almost near the point 
of saturation. Therefore it is very necessary 
that some measures should be taken so that we 
have not to resort to more and more taxation 
and thus increasing the element of taxation 
year by year. We have to think of alteinative 
means so that there is no frustration among the 
tax payers and also there is a better 
understanding between the Government and 
the people because generally people criticise 
the Government that they tax them and that 
those moneys are never properly spent. There 
is the talk of corruption and all these things. 
So, while supporting this Bill, I also suggest 
that the Government must think of other 
alternatives so that the burden of taxes is no 
more increasing. It should at least remain static 
and not increasing. 

For that, I think, there can be only two 
al ternat ives.  One is we should earn more 
and more from other sources than taxation. 
The second alternative is that we should make 
more and more savinge so that we can remain 
wi th in  the balance of the income. 

As far as savings are concerned, the public 
sector undertakings, where our country   has   
invested   thousands   of   crores  of 
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rupees, should try to yield more and more 
profits so that the burdea of the taxpayer is 
reduced. For this it is not only for the 
Government but it is for the entire country to 
see that our public sector works very 
efficiently and with a sense of dedication. I 
have felt and I have observed that in the public 
sector, except for a few honourable exceptions, 
there is not much loyalty and sense of 
dedication. There is urge for more rapid 
promotions and pleasure making. This trend 
shall have to be arrested because this is the 
greatest cause of unrest among the labour in 
the public sector. When there is unrest, when 
labour relations are not good, the result will be 
that the public sector will not be a successful 
things; it will be a failure. Therefore, I suggest 
that for the sake of better industrial relations in 
the public sector we will have to adopt a very 
determined, clear-cut, positive and very strong 
method of keeping good industrial relations. If 
we do not bother that in the public scetor the 
moneys of our poor people are invested then it 
can not be successful for want of sense of 
owners and industrial peace. As a matter of 
fact, every Indian is a proprietor of the public 
sector. But with popularity-hunting we cannot 
expect labour to behave in a responsible 
manner. There will be no industrial peace in 
the industry with the result that the public 
sector will be damaged. We should see to it 
that there is no damage to our own factories 
and investments. 

Sir, it is a matter of sorrow for us that the 
public sector in which we have invest d more 
than Rs. 5, 000 Crores is not yielding 
econsiderable resources for the country to fall 
back upon. The same is the condition with the 
Railways. There too we have invested heavy 
amounts but the yield from the Railways is also 
not very satisfactory. So it becomes necessary 
for every Indian, and at least Members of 
Parliament and officers in the public sector, to 
see that the public sector becomes a success. 
For that I would suggest that we should devote 
some time to see that the public sector 
functions properly. We should not take the 
attitude of indifference tliinking merely that 
why should we visit and see the working of the 
public sector ? We should check it because it is 
our own   investment.   It should be our 

duty to devote some time as proprietors.'As a 
mill-owner cares to see his mill occasionally, 
so we should also see the working of the 
public sector occasionally to see it w orks 
properly, that the officers there work with a 
sense of ownership, devotion and dedication 
After all, some one will have to take some 
responsibility for this. We have to approach 
the public sector in a very careful way since it 
is a very delicate business. If we devote some 
time towards the working of the public sector, 
I can assure you that there would not be any 
necessity of further taxation. Further 
investment will be generated and there will be 
great relief in the country. 

The other  way of reducing   the  burden of 
taxation making the savings. Savings can be in 
so many ways. Now take, for example the 
Public Works Department. In our country, a 
huge portion of our   national income is spent   
on   public   works.   And   in public works, 
many of us have observed that there is 
organised corruption.   There you have to please   
everybody.   Now   it   is  our duty to break this  
circle   of  organised   corruption. Of course, 
there is a   sense of gratification in our soeial   
life.   For   example, I go  to a man and ask him 
to  bring a   glass of water and he brings it, there 
is a   sense   of gratification there. But if   there 
is corruption in an organised   way.   it is a   
different   thing. Somebody says, ''All right,   
pay 10 per cent here. You will get your   bill,   
otherwise you cannot get your bill", as if the 
entire Public Works Department belongs to 
those officers who are in  charge   of  it    So   
we   have to break   this  circle  of    vested   
interests   of certain employees who are   
controlling these public works. And here   there   
is   one thing which is very   much   injuring   
our finances and that is the   contract   system. 
The contract system is fraught   with   the   
danger of corruption. I think we should do away 
with the contract system. We are   working in an 
organised economy.   So. that   work   should 
also be done in an organised manner. There 
should be some   labour   co operative societies.   
Such   a   scheme   was   mooted   by the Central 
Government   and the State Govean-ments but 
that scheme   has   dwindled because   we   
make   schemes   and   then   do not follow   
them   with   the  same   interest. We start 
schemes without   proper   planning and without 
drawing up   the   proper   procedures and the 
officials who handle  those schemes 
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make them fail because of their apathy. So we 
have to see how we can do away with the 
contract system and find other agencies for the 
execution of these works so that a larger and 
larger number of people take share in this in an 
organised way and the works are allotted in a 
scientific and organised way. You might have 
observed that at the close of the year, huge 
sums of money are squandered away to big 
contractors and those contractors become 
richer and richer while the poor labourers do 
not get due regard. So, we have to do away 
with the contract system and we have to find 
some agency which can handle these 
construction work so that this huge wastage is 
controlled and there is greater relief in the 
matter of employment, in the matter of savings 
and there is relief to the tax-payer. 

Secondly, in the Community Development 
Projects also, I have found from •experience 
that considerable amounts of money are being 
wasted by the BDOs. We have to keep a check 
over them because much money is wasted by 
them. For this, 1 suggest that we should not 
give assistance in the shape of grants. We 
should give assistance only in the from of loans 
on a reasonable interest so that generation of 
wealth, as I have already mentioned, is created 
even in the matter of giving assistance to 
people. Assistance is necessary. Even subsidies 
and other things are necessary. But we should 
give them only where it is absolutely necessary. 
Generally we should try to do away with the 
system of paying doles, subsidies and grants. 
The best thing is, we should give loans 
wherever assistance is required. And the loans 
should be well educated and assisted properly 
in technical ways so that the loan does not stand 
the risk of being wasted. 

So in this way we can create more funds 
and those funds can be invested again and. I 
have the experience of one thing in Himachal 
Pradesh : in khadi and village indus-stries they 
give loans; considerable amount of loan is 
given But what happens ? The Railway 
Department does not supply them coal in time, 
or some such delay occurs in some other thing, 
with the result that those loans fall in the risk 
of being put into litigation. The people thus are 
in trouble. So I would suggest that wherever 
Government money is  given as loan,   it 
should be 

seen that from all sides all facilities are 
available to the loanees so that the loan 
amount does not fall in any sort of risk and the 
loan can be easily cellected back. These are 
the few suggestions 1 had to make while 
supporting the Bill. I hope the Government 
would take proper action on all these matters.    
Thank you. 

SHRI N. G. GORAY (Maharashtra) : Sir. 
while l istening to the speech of the Finance 
Minister I could see no difference between 
what he said when he talked on the Budget and 
what he said when he moved the Bill 
yesterday. The approach is the same and I have 
no hesitation in describing this approach as a 
status qua approach. 1 was disappointed 
because his speech did not reflect the great 
commitment which his party has made to the 
people during the general elections to the State 
Assemblies and earlier during the mid-them 
poll to Parliament. It also does not say 
anything about the strategy of the Government 
in dealing with black-money. Also we do not 
get any idea as to how they are going to curb 
the monopoly houses. On all these points the 
Finance Minister was silent, and his silence 
speaks volumes because, I think, his own party 
is suffering from a spell of schizophrenia. 
Some of them are pressing for the take-over of 
all the monopoly houses, and, others, who are 
not as yet decided, are trying to assure the 
houses that the Government is not going to be 
very hard on them. Just now I have listened to 
the speech of my friend, Shri Bipinpal Das. He 
was at pains to convince Shri Palkhivala that, 
after all, the Government was not following a 
very hard line and the taxation was not very 
oppressive. Shri Palkhivala is too shrewd an 
advocate and he knows that the hue and cry 
that the monopolists arc raising is not true at all 
because there is a report of the Reserve Bank 
of India which has examined 290 big businees 
houses and it has come to the conclusion that 
they never had it so good as they had it during 
the last two years. I am quite sure that Shri 
Palkhivala has read that report. The whole 
strategy of the monopoly houses is to try to get 
more if they could and that is why Shri 
Palkhivala is going round the country saying 
that the taxation is very high if more 
concessions were given, if more latitude were 
given, the private sector will give you more by 
way of production. 
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You will   be surprised if  you  examine 
and find out how the monopoly houses have 
grown   from strength to strength.     It seems 
that with every eaquiry their strength grows. 
Here I   have got some   of the   figures.    To 
begin with I will mention  the names of only 
two houses whose names are on everybody's 
lips.    In 1951 Birla   assets were   Rs. 5i.l4 
crores.   In 1971-72 their assets were Rs. 800 
crores.    Tata's assets were  Rs. 95 crores in 
1951.    Now they are Rs. 850 crores.    I can 
quote a number of instances which will show 
that that   with every   report—there  was the 
Hazari report in 1958,   there was the Mono-
poly    Inquiry   Commission     in    1964;   the 
Industrial Licensing Policy Inquiry Committee   
was   there in 1964 and   the Dutt report was   
in   1967-68—these   houses   have   been 
expanding at a phenomenal rate.    Now you 
take smaller houses.    At the time of Hazari 
report    Kirloskar's    assets   were   Rs.   3.93 
crores;   now   they    are  Rs.   61.20   crores. 
Mafatlal had similarly a phenomenal growth. 
At the   time  of  Hazari   report   it was Rs. 
11.46 crores and now it is Rs. 135.87 crores. 
This is   in spite of this   Government   wh'ch is 
alwajs talking of .curbing monopolies,   of 
arresting prices and bringing about an egali-
tarian society.    Therefore, I am saying that this 
hidden nexus between   monopoly houses and   
the   Party   which   has   the   monopoly power 
must   be uncovered.    Otherwise they will 
contiune   to indulge in  this game.    On the 
one hand they are saying that they want to curb 
monopolies; on  the   other hand they are 
expressing their wonder and surprise how the   
monopolies are   growing in   spite of all their  
efforts.    It   is   the   double  game   of running 
with   the hare and hunting with the hounds.    
This game   should not be allowed to continue.   
Some of the prominent people in   the   
Congress   Part)'    have   been   going hammer 
ard tongs   at the monopoly houses, I have  got 
a   number   of   pamphlets   here. This one   
was recently   distributed: Whither Indian 
Planning   by Shri   Chandra   Sekhar. He says : 

"Social parasites who are living by 
exploiting others, a handful of the vested 
interests who have stranglehold over the 
toiling masses will have to be liquidated." 

The  words are  very  clear.    They will 
have to be liquidated. Shri Chandra Sekhar 

holds a very important position and he is a 
Member of the Working Committee of that 
Party. But it is only Shri Chandra Sekhar who 
is known to hold very radical views, but 
others also say the same thing. Here I have 
got a paper by Shri Vidya Charan Shukla, 
Minister of State for Defence, in which he has 
said this. This also has been circulated and 
therefore it is not a secret document.    He 
says : 

"If the prevention of concentration of 
economic power is an unalterable social 
and political policy, why are we afraid of 
nationalising these concerns ?" 

This is the question he asks. To top it all, 
here is my friend, Shri Mohan Dharia, who 
has almost issued an ultimatum in his 
statement he has given before us. He sa>s that 
certain things will have to be done forth-with 
and certain things will have to be done before 
the 15th of August, 1972. You see, he is the 
Minister for Planning and he has said, Sir, like 
this. It is Item No. 3 He says, "There is no 
time to be lost. The industries owned by 
monopoly houses should be either taken over 
by the Government or the loans advanced to 
such industries by the public financing 
institutions should be converted into equity 
capital and the Government should introduce 
adequate control over the management of such 
industries." There are a number of items like 
this. 

3 P.M. 

Sir, the point that I was trying to make is 
this : After all these announcements, what is 
happening ? What is happening is that there is 
nothing in the budget speecli of my friends, the 
Finance Minister and in his speech yesterday. 
Nothing in thai. There are only two voices, two 
minds, you see, the double-think and double-
act, if you allow me to use that word. Now, this 
is the atmosphere in which we find ourselves 
and thus we are losing both ways The mono-
polists are saying, "Well, we don't feel 
enthusiastic at all" and Shri V. C. Shukla has 
said in his pamphlet that the monopolists are 
on strike. Sir, I remember a phrase. In 1957-58, 
it was said that the capital had become shy and 
now, again the capital has become shy. Now, 
the question is whether you are  going to take 
over   the shy  capital 
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once and for all or whether you are going to 
coax it. That is the question. So far as I can 
understand the Finance Minister and so far as I 
can see the Government policy as expressed by 
him, it is only to coax the capital and it is not 
to take i( over at all. I was a little surprised that 
the Prime Minister also has started saying, 
"Let us avoid extremes and let us not go too 
far, either to the right or to the left", and she is 
trying to tell the exteremists in her party to 
keep quiet, not to shout too much. 1 know, Sir, 
that Mr. Bhupesh Gupta gets angry with the 
Ministers nowadays and also with the Prime 
Minister. 

SHRI BHUPESH GUPTA(West Bengal): 
I am not getting angry. 

-a 

SHRI N. G. GORAY : I said you get angry 
with the Prime Minister because of what she 
said at the FICCI Session. And, Sir, he raised 
very serious objections asking why she should 
say like that when she is confronted by big 
monopolists. I entirely agree with Mr. Bhupesh 
Gupta and I entirely agree with Shri Dharia 
and Shri V. C. Shukla that the time has now 
come when you will have to define your 
attitude. 

SHRI BHUPESH GUPTA : Like Shri 
Krishan Kant. 

SHRI N. G. GORAY : Yes, like Mr. 
Krishan Kant. But I did not want to disturb 
him because he was sleeping. 

What I wanted to say is that we have reached 
a stage where you cannot have two minds. You 
must define your policy, whether you are going 
to allow the monopolist to continue or not or, 
whether you want them to continue so that you 
will have a sort of mixed economy where all the 
plums will go to them and we shall be left high 
and dry. This is something which you will have » 
to define and I am saying that the Government is 
failing to do it and the Government is failing to 
give a lead to the country, it is keeping us in the 
dark and it is also keeping the monopolists in the 
dark. 

Sir, so far as the black money is concer-
ned, yesterday, Mr. Chinai hinted that the 
Finance Minister was almost ready with the 
demonetisation scheme. But, some higher-up   
intervened   and, therefore,   the   scheme 

had to be dropped. I do not know whether this 
is true or false. But, Sir, I can very well believe 
it, because the Government it self is in two 
minds. The Finance Minister himself is 
convinced that so long as black money is there 
we cannot just put the things straight. It is 
impossible, because whatever you try to do, the 
black money comes in and it distorts  the 
whole picture. He was not ready to admit this 
six months ago. But, in his recent speeches he 
has referred to black money and has said, "Yes, 
there is a parallel economy". Now. so long as 
the parallel economy is there in the country. 
what is the use of this Finance Bill and the 
taxation measures and what is the use of saying 
that if you make it a little less, there will be less 
of black money ? Sir, it is not easy, because 
even when the taxation was not high, was not 
98%, but only about 60%, the tendency to 
amass black money was there and, therefore, 
Sir, that is not the remedy at all. You will have 
to make up your mind once and for all. Last 
time, I had suggested that this demonetisation 
scheme should be really examined. But, at that 
time Shri Cluvan had said. "No, we do not want 
to do it." But, Mr. Chinai tells a different story 
that and, Sir, Mr. Chinai has his own source of 
information. I know it. Therefore, I feel, that it 
might be that the Finance Minister was 
thinking in that manner but people high up, 
who knew that it may hit monopoly houses 
which have been financing the Congress Party 
so long— it is nothing new; it has been always 
like that and even where my friend Mr. Tyagi 
was th:re he knew that big monopoly houses 
were financing the Congress party... 

THE MINISTER OF REVENUE AND 
EXPENDITURE (SHRI K. R. GANESH) : 
Mr. Deputy Chairman, Sir, may I... 

SHRI N. G. GORAY : I know what you 
will say. You will say that you do not accept 
that. 

SHRI K. R. GANESH : I am not making 
this statement about money. I am only making 
this point that the hon. Member Shri Babubhai 
Chinai made this point yesterday that the 
Finance Minister was ready with 
demonetisation but somebody else high up 
scuttled it. This is not true. I am just contesting 
that. 
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SHRI MAHAVIR TYAGI : Which part of 
it ? Was the Finance Minister not willing or 
was there no interference ? 

SHRI K. R. GANESH : What I have said 
is quite clear. 

SHRI N. G. GORAY : I accept what Mr. 
Ganesh has said. But then, how are you going 
to tackle this question of Mac1.-, money ? You 
tell us. The Finance Minister has not shown 
any outline or anything at all. And if this is so, 
I say that black money will continue to hold its 
ground, it will grow and it will always paralyse 
our economy and frustrate all our efforts to 
develop our own economy...(Time Bell rings) 
Only one minute and 1 will have finished. 

What is true of the industry is also true of 
our agricultural policy. Again, a dispute is 
going on, a dialogue is going on as to the 
ceiling: Eighteen acres, ten acres, twelve acres, 
irrigation by Government sources, irrigation by 
private sources, and all that sort of thing. Sir, 
what you are doing is that because of this 
controversy the entire rural community is in 
doubt. They do not know what is going to 
happen. What has actually happened is that big 
chunks of land are being partitioned, are being 
sold, are being divided and so on. They do not 
know what is going to be the outcome of it. I 
am saying that we have just now had the green 
revolution and the maxium benefit out of 
agriculture. It would not be wise to put the 
whole agricultural economy in suspence. 
Whatever you want to do, do it. Don't go on 
wrangling about it. Don't go on appeasing the 
Chief Ministers of various States. Let there be a 
Central policy and let it be enforced. Let there 
be no doubt at all as to what is going to be our 
agricultural policy, in the minds of our 
agriculturists. Sir, I am saying this because I 
feel that mueh will depend on the decision that 
we make. Whether in the field of industry or 
whether in the field of agriculture, if we are 
firm, if we have taken a decision and if we are 
going to implement it, then it will be the 
beginning of an all-sided social and economic 
revolution. But if you are not going to do it, 
then, I may be pardoned for saying it, that it 
will be a big hoax on the people which they 
may not allow you to play  on them.    And then 
that 

will be really a very bad time for all of us 
because then all the political parties will have 
lost their credibility and people will think that 
the promises made at the time of the poll have 
no validity at all. 
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SHRI       SANDA       NARAYANAPPA 
(Andhra Pradesh) : Mr. Vice-Chairman, Sir, I 
am very glad that the Vice-Chairman has 
given me permission to participate in the 
discussion on the Finance Bill. I am happy that 
our Budget and the Finance Bill provide for 
schemes which are labour-intensive and labour-
oriented and that our finances and plans and 
programmes are intended to eradicate poverty, 
It is gratifying to note that they are intended to 
solve unemployment in the country, to 
increase industrial production and to 
implement export-oriented schemes. I am very 
thankful to the hon'ble Finance Minister for his 
proposals to reach the goal of self-sufficiency 
by removing under development in the 
country. 

At this stage I propose to speak on the 
handloom industry which has been completely 
neglected in the country. Two crores of people 
are dependent upon the handloom industry. 
This industry is spread all over the country, 
especially in the rural areas. There   are   
nearly   75   lakhs   of   handloom 
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weavers working on 30 lakhs of looms. The 
total population depending on this rural cottage 
industry, which is called the natio-tional cottage 
industry, is about 2 crores. But they are now 
facing crisis because the yarn prices have gone 
up. The rates of dyes and chemicals are 
abnormally high. The high rates of different 
varieties of cotton yarn and colours have 
increased unemployment. The looms have 
stopped working. The handloom weavers are 
moving towards towns and other parts of the 
country in search of employment. 

In this connection I may bring to your 
notice that there were only 27 thousand of 
powerlooms in the year 1953-54. Now the 
illegal installations have gone up rapidly. Since 
the excise duty on un i t s  consisting of four 
powerlooms has been removed the big 
monopolists and rich people have entered this 
field. Now the number of power-looms has 
gone up to 3 lakhs. 

Sir, the powerloom is the first and foremost 
enemy of the handloom industry. The 
Government of India were kind enough to 
protect this industry, and to give employment to 
the handloom weavers they constituted a fund 
called the Cess Fund in the year 1953-54. In the 
first and the second Plan this Fund was 
administered by the Centre. It was then working 
very well. The handloom weavers were getting 
funds through the Central Government and they 
were earning their livelihood. Now this Cess 
Fund is being administered by the State 
Governments in the third and the fourth Plans, 
as such their condition has become deplorable. 
The handloom weavers are not getting adequate 
attention towards their handloom problems. 
They are facing unemployment. The State 
Governments are concerned with their own 
priorities. They are allotting more funds to other 
schemes. The amounts sanctioned by the 
Government of India for uti lisation by the 
handloom industry have been diverted to other 
schemes and the handloom industry is 
completely neglected at the State level. I would 
request that this Cess Fund should again be 
administered by the Government of India 
instead of handing it over to the State 
Governments. 

There is another thing.    Recently in   the 
1970-71 Budget  there  was  excise   duty   on 
powerlooms.    Each powerloom had   to   pay 
Rs. 50.    That has been reduced   to   Rs. 10. 
And now they are producing coloured saris, 
though the Government   of   India   order   is 
there since 1966 that coloured   saris   are  to 
be reserved  completely   for   the   handloom 
sector.    That communication  has   gone   to 
the State Goverments, but the State Govern 
ments   are   not   strictly   implementing   this 
order.    I request the Government   of  India 
the Finance Minister to   take  note  of   this 
and see that   this   order  reserving   coloured 
saris   for   the  handloom   sector   is   strictly 
enforced  by    the   State   Governments,   and 
give protected market and   protected   facili 
ties to   this   industry.     In   order   to   arret       
the increase in the size and  number   in   the 
powerloom sector, the Government of   India 
set up a committee under   the   chairmanship 
of Mr. Asoka Mehta,  to   enquire   into   the 
question of powerlooms   increase,   and   this 
committee recommended that coloured   saris 
should be s t r ic t ly  reserved for the handloom 
sector.    Now, Sir, three years'   grace   time- 
was given.    The   Maharashtra   Government 
challenged the order   in  the   Bombay   High 
Court and they got a stay order.    The   time 
of three  years,   according   to   the   Govern 
ment's   order,   has   now   gone.    The   stay 
order has been vacated   now,   and   there   is 
no problem   now.    The   problem   which   is 
there   in   Maharashtra   is    that     they    are 
levying a sales tax of 11   per   cent   on   silk 
handloom   fabrics.     On   account  of    this 
heavy sales tax, the rates of   the   handloom 
fabrics have gone up and the silk handloom 
weavers have   been   reduced   to  'unemploy 
ment.    The weavers in centres like   Banaras 
and   Mysore,   who  send    their    handloom 
fabrics to Maharashtra, find   it   difficult   to 
market     them.      So   I   request    that    the 
Malu rashtra Government may be  instructed 
by the Government   of  India   not   to   levy 
this 11 per cent sales tax on silk fabrics. v 

Another thing which I would like to 
bring to your kind notice is that whenever 
there is some trouble in textile mills, the 
Government rushes in to give assistance 
and solve their problems. At the labour 
level, at the leaders level, they conduct 
discuss'ons and then they give adequate 
finances to help the industry in order to see 
that the workers are provided employment.    
But in the  case   of  the   handloom 
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industry which covers   the   whole   of   India and 
on   which   two   crores   of   people   are 
dependent,    they   are    not   given   adequate 
attention and protection.    The   high   prices of 
cotton yarn, as 1 have mentioned   earlier, should 
be controlled at the floor   level   and a ceiling   on   
yarn   price   should   be   fixed, Then only the 
price of yarn can be  stabilised and the industry 
will  be   able   to   stand. And with less financial   
assistance,   we   can solve   the   unemployment   
problem   in   this sector.     If you install a loom 
with  Rs. 500, you   can   provide   employment   
to   two   or three persons.    All these   people   
are  concentrated in the rural   areas   and   they   
are not united; they have   got   no   associations to 
start   agitations.    They   are   not   at   all 
educated.    They are distributed all over the 
country.    They are not able to start   agitations   
and    thus    bring    pressure   on    the 
Government    to    solve   their   problems.     I 
request that   the  Government should   think over 
the poverty-stricken conditions  of   the handloom   
weavers and   give them adequate facilities, house 
facilities,   educational facili t ies and so on, as are   
given to some backward communities.    These   
weavers   should be   given   all   facilities   to  
continue    their handloom industry without any  
interruption and without any kind of  competition   
from the powerlooms and the  textile   mills.    Re-
cently All India Handloom Convention   was 
arranged by   Shri   M.   Somappa,   President All     
India    Handloom   Fabrics   Marketi  g 
Cooperative Society on the   3rd   May,   1972 at 
Delhi, in   which   all   the   hardships   that the 
Handloom industry is  facing   were   discussed.    
The resolutions were   sent   to   the Government 
for speedy action   in   order   to help the 
handloom industry without   further delay.    There 
is one more thing I   want   to mention.    Some of 
the handloom institution are exporting nearly Rs. 
20 crores worth   of fabrics every year, but they 
have   rot   been given adequate   financial   
assistance.    There is   one   institution   at   the    
all-India    level called    the    Al l - India     
Handloom   Fabrics Cooperative Marketing 
Society.    They have been   requesting   the   
Finance   Ministry   to allot   them   adequate   
finances   as   loan   to improve   their   exports   
and   earn    foreign exchange and ultimately to 
provide   employment   to   handloom   weavers.     
I   hope   the Finance Minister  will   be   kind   
enough   to consider this request and give them 
adequate finances.    In this connection  I   would   
lik^ to refer to the cash incentives given   by   the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): On a point of ordei. Sir 
with vour permission. The speaku who 
preceded the Member who has just finished had 
made a- certain allegation that the Chief 
Minister of U.P. had probably never eaten food 
along with a member belongina to the 
Scheduled Castes. Though this Member is not 
here, I would like to say that it is not tie 
practice in this   House 

Government of India to  the   texti le   fabrics 
"on their export   varieties   to   the   extent   of 
30 per cent.     1 request that such   incentives 
may be given to such people   who   are   ab.e to 
export handloom fabrics to  o'her   countries. 
They   should   be   given   10   per eent more 
than mill fabrics for export   purposes. Ten per 
cent may be given extra   for   hand-loom 
fabrics   to   be   exported   outside   the country. 
Such   cash   incentives   may    be g i \en  to 
handloom fabrics so that  they   can withstand 
the mill competition.    Then only they will be 
able to live in the country  with peace and 
security.    1   hope   the   Government will 
consider all these points  and   try to   protect 
this   industry   and   the    people dependent    on 
this   industry   traditionally. One-third of the 
requirements of   cloth   for the entire country is 
being produced by   the handloom sector.   The 
Government of India has all these figures.    This 
industry   should not be neglected.    It should be 
given   adequate finances. The, yarn prices also 
should be stabilised.    The industry   may   be 
given adequate   supply   of   colours    and 
dyes. Crores of people dependent on this 
industry are there in villages   all   over   the 
country. When the yarn prices went up, they 
started an agitation   in   Nagpur   and   a 
procession was taken out in the streets and 
during that agitation when firing took place. six 
people lost their lives.    In U.P. recently a 
Parliamentary Committee was appointed to 
liquidate the stocks, to purchase  handloom cloth 
and thus help   the   handloom  weavers.    In 
Tamil   Nadu   at   Nagarcoil   there   are  5000 
handlooms.    Similarly   in   Andhra Pradesh 
Erode,    Salem,     Tirichirapalli    and    other 
places there are many thousand   handlooms All 
those  handloom   weavers   are  out   of 
employment now  on   account  of  the   high 
prices of yarn and dyes.   I hope the Government 
will consider all these   things  and that the 
handloom sector is   protected   well. Thank you.
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to quote persons who are not Members of this 
august House here; even otherwise, I t h i n k  
the Chief Minister of U.P. happens to be one 
of the oldest Congressmen that we have in the 
country and who ate committed to the 
Congress ideology, and it is one of our 
principles, one of the tenets of our philosophy, 
that we do believe in the eradication of 
untouchability. And as such to attribute a 
motive or intention or action to such a person, 
I think, is not correct, and I feel it should not 
have gone on record and it was not right. 
Therefore, I have stood up to contradict the 
allegation made... 
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SHRI Y .B. CHAVAN: Mr. Vice-Chair-
man, Sir, I have been listening to the debate 
for the last few hours. Though I missed some 
important speeches, I had occasion to read 
parts of those speeches. The most important 
features of  the   Budget   and the 

Finance Bill have been discussed in this House 
and the other House. On different occasions in 
both the Hou<es all the aspects have been 
raised and many times I have had occasion to 
reply to those points. 1 do not propose to 
repeat the same things over and over again 
and, therefore, I have decided to take some 
representative points made by certain Members 
and deal with them individually. 

SHRI BHUPESH GUPTA: First please 
take up those points which our friend to my 
right has made. 

SHRI Y. B. CHAVAN: I certainly will 
start with the first speech that was made in the 
debate by Mr. T. N. Singh. I think it is one of 
the serious speeches made in the course of the 
deba:e. Therefore, I would like to deal with 
some of the points that he has raised. 

I am only sorry that he has started with 
some sort of a sense of pessimism. He has no 
reason to be pessimistic about the  economy of 
our   country.   I   assure   him   that   if he gives 
up his   pessimism   and   looks  at   the Budget 
and   the   economy   as   a whole and the 
performance in   the   last   critical days I am 
sure   nobody  else   need   convince him; he 
himself will be convinced   that   there are 
certain intrinsic   strengths   in   the economy 
which, if properly looked   after   and helped 
from time to time, will make it   a   bouyant 
economy; I am not fond of  saying that the 
economy has reached the take-offstage. For 
example, he has made one or two interesting 
points and I was rather   surprised   when he 
made those points.   He   gave   a  very good 
piece of advice   which   is   an   age-old thing 
of wisdom. He said that the people in authority 
should be  cautious   of   flatterers   and 
sycophants—a very wise thing   that he said. I 
think it is  quite true,    but 1   would   also like 
to  tell him another   piece   of  wisdom, That 
people in   the   opposition   should not oppose   
merely   because    they   are   in   the 
opposition. This is another   eternal   truth. 

He said there is some sort of a craze for 
public enterprise. I think he has forgotten the 
days when he was a member of the Planning 
Commission in charge of industries. I 
remember to have had some very interesting 
and useful discussions with him. 
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He himself has tried to teach us the 
philosophy of public enterprise. I am only 
trying to tell him because he is a believer in 
public enterprise. Not only he is a believer 
but really speaking he had something to do 
with the development of public enterprises. 
Not only that, later on he himself was in 
charge of the Industries Department. He was 
Industries Minister. He probably t h ink s  that 
there are certain defects in all these matters 
possibly. Partly he may be responsible for it, 
one does not know about it. We are trying to 
improve some of the things. Certainly there 
are some deficiencies and shortcomings of 
the working of these public sector 
undertakings 

SHRI T. N. SINGH (Uttar Pradesh) : 
The responsibility stretches over 25 years. I 
was there only for one year. 

SHRI Y. B. CHAVAN : But in that one 
year you may have undone possibly what we 
did in the other 24 years. Certainly be 
objective and be ctitical. But when people 
repeatedly start generalising things and 
criticising things only because they are in the 
Opposition, I thought of another eternal 
truth—criticise objectively and give advice 
but do not merely try to be negative only 
because you are in the Opposition. This is 
one piece of wisdom, I should say. 

(Interruptions) 

SHRI T. N. SINGH: I assure you that I 
am not opposing for opposition's sake. 1 
have never done it in my  life. 

SHRI Y. B. CHAVAN: You   said there is 
a craze for public sector in this country. When 
you use   these   exp essions   it   seems to 
show as if there is some craze for establishing 
public sector   undertakings.  Certainly we are 
committed to our philosophy   and we have no 
doubt that the scope  and   place of public 
undertakings is  going to continuously grow. 
It will have to grow   if at   all   we are 
thinking  in   terms   of   socialism.   What   is 
socialist programme  without   public   under-
takings ? If you   have   to build   a   socialist 
economy in this country,   there will have to 
be a craize   and  more  craze   if  necessary I 
am not bothered   about   the   word   cra?.e. I 
will   discuss   now   the   positive side.  There 
are certainly some points   which   need to be 
looked   into   in   the    public   sector    
undertakings   and   their   working.   Some   
public 

undertakings ate working very well. If you 
see the performance of public undertakings, 
some of the public undertakings certainly 
have come out of red and they are giving 
profits. Some of them are carrying on with 
some difficulty. The steel sector particularly 
in the last one year or so has been showing 
signs of improvement. Sometimes back the 
Minister of Steel has explained in detail what 
steps he has taken. Recently we have appoi-
nted an Action committee under the chair-
manship of Mr. Pathak who has been a 
Member of the Planning Commission now, 
He along with other members who are very 
experienced persons so far as the running of 
industrial undertakings is concerned and they 
have made many useful suggestions, or 
recommendations about the management 
technique, personnel managemet and many 
other aspects of public enterprises and I am 
sure if we continue to take action on the same 
lines we will ecrtainly show some results. I 
would certainly welcome From a person of 
Mr. T. N. Singh's stature any constructive 
suggestions about these matters. We will 
certainly welcome them. We welcome 
criticism. 

Well,   Sir,   he  also   made one general 
statement   that the   nationalised banks are 
running badly.   It is rather too positive and 
rather   too   severe condemnation   I should 
say.    If he had said that they are not   running 
up to his expectations possibly I would not 
have   hesitated to   agree with him.  But to say 
that they are   running badly is really speaking   
not   making a   proper assessment. I have 
myself  many times said what part of the 
performance   of the   nationalised banks is  
better   and what their   deficiencies   are and I 
would like to repeat them.  In the last two or    
three  years    two    important things haw 
happened in the banking sector.    As I have 
said,    they are   trying   to cover larger areas 
which   were so far unbanked or under banked.    
Therefore   there is substantial increase in   the 
number  of branches   of different   banks   in 
the  country.    Secondly the most important 
thing—and  that was the expectation—is  that 
there is spurt  in deposit mobilisation.    This 
was one of the objective for which    they are    
going into    new areas. Certainly they are   
trying to mop up savings in the  areas which 
were so far not reached. These are the two 
impartant features of the functioning   of the   
banks.    Of course they are making  efforts—
and that  was the main 
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objective—to see that credit facilities are 
extended to new areas. So far credit facilities 
were being availed of by the monopoly houses; 
particularly the banks were urban-oriented. Our 
expectation was and is and our efforts will be 
to see that this credit policy becomes more 
favourable to neglected sectors of the society, 
namely, the small artisan, the small farmer, 
self-employed persons, the small transport 
owner and such people who really speaking are 
in need of credit facilities and who certainly 
with the help of the credit facilities can help 
themselves, can hlep the growth of the country 
and bring about new sources of employment to 
themselves and to people at large. As far as that 
part is concerned I can say, well, things are not 
as satisfactoty as they should be. 

SHRI T. N. SINGH : I am glad that you 
agree with that. 

SHRI Y. B. CHAVAN : Because I am 
very objective in this matter but even than if 
you say that things are running badly, I would 
not say they  are running badly. 

SHRI T. N. SINGH : If you will excuse 
my interruption I said badly on the basis of my 
personal experience. I am a small farmer with 
an uneconomic holding. I have been running to 
the bank for the last one year for a small credit 
of Rs. 5,000/- and I have not got it yet. And I 
am a Member of Parliament. And it is the State 
Bank of India. 

SHRI Y. B. CHAVAN : It is quite 
possible; you may be right. I would look into 
this. 

SHRI T.N. SINGH : That is why I said 
that I did not say anything irresponsibly. 

SHRI Y. B. CHAVAN : It is quite 
possible. 

 

 

I certainly say they are cases: 1 am 
receiving complaints from individual Mem-
bers. When I go round I hear many complaints. 
Some time back I had gone to some parts in 
his State 

SHRI T. N. SlNGH : I never make a 
personal complaint. 

SHRI Y. B. CHAVAN    :   I   quite    see that;  
it is quite possible.    What I am trying to say is   
in   respect   of this   matter   reafiy speaking   
they   are   gradually   making some progress.    
We are thinking of a new system. I do not say that 
there will be no individual grievances,   but we   
will have to see what is the  general   progress.    
As  I said, now the banks are   trying to   reach 
new   areas; the banks  and  the   bank  employees   
were   till now urban-oriented.    Their   training 
was of a certain type and now they are going into 
a different field of economy.    Our  major pro-
blem is the right type of recruitment of people    
who   have  got    the    background    and 
understanding   of   these   new   areas.    The 
question is   one   of reorienting   them  about the 
new approach to problem because in the 
beginning   there  was a feeling in the higher 
circles   that   all this is   something  political. For 
giving   the poor  man credit facility we had    to    
reorient    the    banking   structure. This is not 
politics. It is the social  outlook in politics which 
is much more important. 

Politics also is getting qualitatively 
changed now, it is now a different type of 
politics. Now potitics does not mean merely 
holding an office or holding an election. It is 
now a question of a certain social content of the 
programme for which an office functions to 
implement, and this is a new concept of 
politics. So, gradually there is some sort of a 
change and we are taking new steps to train 
these new officers and new people who are 
going to work in those areas. I think   we are   
also preparing some sort of 
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a new scheme which we call the lead bank 
scheme. 1 am not sure if I can claim any suc-
cess of the scheme as yet. But the main point 
is we are trying to give the responsibility for 
specific areas to specific banks so that they 
can in the first instance identify the arears of 
growth, also prepare a development pro-
gramme and try to see in which areas and in 
what form they can make the investment 
through their credit policies. It is a question 
of coordinating with the local cooperative 
movement. It is also a question of 
coordinating their credit policy and credit 
with the local developmental activity that is 
going on under the State Government's 
development programme and the Plan pro-
gramme. It is this work which we are con-
centrating on now. 1 think we must give 
some time to ourselves and to these people 
also because it is completely changing the 
outlook, and the system as su:h which is 
more important. If the hon Member shows 
sympathy and a little more patience, I am 
sure the banking system will certainly give 
the results that we expect of it. 

 
SHRI Y. B. CHAVAN : The hon. 

Member has said that there should be a 
Parliamentary Commission to diagnose the 
ills of the public sector; this was also one of 
the suggestions. I think there is already a 
Committee of Parliament on Public Under-
takings but, as I said, it is not merely a 
question of a Parliamentary Commission to 
go into their working. We arc rather fond of 
too many Commissions. 

SHRI T. N. SINGH : If [ may interrupt ♦ the 
hon. Minister, when I was speaking I was 
pressed for time and so I could not di late  on 
that point, I had in my mind a general policy, an 
attitude survey as well as recommendations for 
that purpose. The Committee on Public 
Undertakings goes into the details of individual 
undertaking. I want a general policy to be 
evolved after a very very   general   survey of  
some undertakings. 

SHRI Y. B. CHAVAN : I understand 
your point;   the major   thrust of your idea, 

is taken care of by the Action Committee 
appointed by Government. It is a high-power 
action group and I have had occasion to discuss 
this matter with them. They are very 
knowledgeable people who, knew the illness of 
the sick units. They are peopie who have seen 
the best of the units in our country and know 
how well to run the units, and I must say that 
they are going into the fundamentals of some of 
the public sector units and they will certainly 
meet the p o i n t  the hon. Member has in mind. 
These are some of the points that the hon. 
Member had made in his speech and I thought I 
should make a mention of them. 

The other speech which I can take as some 
sort of a representative speech is the one by Mr. 
Anandan who spoke from this side of my party. 
He has made certain specific points to which I 
shall refer a little later. There was another 
speech which came from Mr. Sanyal. I do not 
know whether he present in the House today. 
Normally, these people make very violent 
speeches and quietly remain absent when they 
are replied to. He said that when they are 
defeated in the elections there is fascism in 
Bengal. When they were elected there was 
democracy in Bengal. I think it is much better 
that instead of ourselves making the assessment 
it is much better to go and ask the people what 
they  think about it. 

SHRI   SALIL   KUMAR   GANGULI    : 
Only if there were elections at all, then these 
questions would arise. 

SHRI Y. B CHAVAN : If this is also 
another very interesting thing; when you are not 
elected, it is not election; when you are elected, 
it is election. 

SHRI SALIL KUMAR GANGULI (West 
Bengal): These charges were not made by us 
alone. They have appeared in the world press. 
They are commenting on these. They know 
fetter. 

SHRI Y. B. CHAVAN : I do not think so. I 
know a little about the world press as well. 
{Interruptions) I do not know if they have got 
any world press as such. They have deluded 
themselves into believing what suits them. I 
have seen the world piess in the last elections. 
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You cannot say that the 1971 elections 
were the same type of elections as were held in 
1972. In 1971 there were a large number of 
persons who were elected to Parliament. 
When, in the course of a year, people saw that 
things were deteriorating, and saw the results 
of the administration by their party in the last 
thiee or four years, they got wiser. The 
younger generation asserted itself and took a 
lead. The result was that his party was 
completely uprooted from that State. This is the 
major explanation for it. If you just go on 
telling that theie was no election, possibly your 
party will have no future, I may tell you. 

SHRI SALIL KUMAR GANGULI : 1/ 
there was no rigging at all, your party would 
not have lasted there. 

SHRI Y B. CHAVAN : This party has 
lasted a hundred years in this country. It has 
seen bad times, good times and possibly 
difficult times. Ultimately it has continuously 
led the country and the people of the country 
and we will continue to lead the people of this 
country. 

SHRI SALIL KUMAR GANGULI : Not 
your   party,   but it   is the   party   which   is 
sitt ing there. 

SHRI Y. B. CHAVAN : Now, they have 
also realised that the people are with our 
leader. Just now, Nawal Kishoreji said and he 
was right that the country now is with the 
leader of our party. They have also realised it, 
but unfortunately they have taken a wrong turn 
and they do not know how to turn back now. 

 
SHRl Y. B. CHAVAN : I know. I am a 

realist. As long as you accept it, I have no 
grievance. This is all that I can say about it. 
But certainly I must repudiate some of the 
things that he said. He said that the Central 
Government is influencing the Judges. This is 
the most ignorant and most vicious allegation 
that can be made against any Government and 
I would like to repudiate it with all the 
emphasis at my command.    This is   not only   
insulting  the 

democracy of the country but also the integrity 
of the judiciary of the country which is so 
important for the integrity of the country and 
democracy. 

Well, Sir, when I am mentioning some 
of the Members and not some others, it does 
not mean that they are not important 
speeches. Some of their points were covered 
by others. Therefore, I am not mentioning 
Mr. Banarsi Das. The same points were 
made. I must make a mention of Mr. 
Babubhai Chinai's speech. He mentioned 
the raids on the film industry. One has 
to begin somewhere. When we do not do 
anything, you say that we do not do any 
thing. When we start doing something, you 
ask why we have done it. <• 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : I did not object to that. What I seid 
was that it should be planned and done properly. 
Ultimately you touch only part of the society 
and you alert the others. That is what I said in 
my speech. 

SHRI Y. B. CHAVAN : You cannot be 
raiding all the 300 million people in the 
country, the whole country. You have to make 
a selection. 

SHRI   BABUBHAI   M. CHINAI :  Is it 
your contention that 300 million people are 
involved in this ? 

SHRI Y. B. CHAVAN : Some of the 
Members did say that evasion is not only at the 
highest level, but is taking place at the middle 
level and the lower level as well. 

SHRI BHUPESH GUPTA : His objection 
is that you have not raided his house. 

SHRI   BABUBHAI M.   CHINAI :  You are   
welcome.    I   accept   the suggestion of Mr. 
Bhupesh Gupta.    I am   sitting here.    I     will   
not go   out.     1 would   request   you to start it and 
do whatever you like. 

SHRI Y. B. CHAVAN : No, no. The 
question of raid is always considered and it is 
necessary, one can do that as well. 

SHRI BABUBHAI M. CHINAI : What is 
wrong ? Ministers can be raided. The other 
day there was a charge against a Minister 
made by Mr. Bhupesh Gupta saying 
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that he purchased a house giving Rs. 3 lakhs in 
white and Rs. 2 lakhs in black. This has not 
been repudiated by the Government. Who is 
that Minister ? Shri Bhupesh Gupta, who is 
always bold enough, did not name the 
Minister. He has not the courage. He is a 
coward. He has not named the Minister in the 
House. He cannot get away like that. 

SHRI BHUPESH GUPTA : On a personal 
explanation. I am glad that he has mentioned 
it.    The amount  is Rs. 5.87,000. 

SHRI BABUBHAI M. CHINAI : What-
ever it is, name the Minister. 

(Interruption) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Order, order. 

SHRI   BABUBHAI   M. CHINAI : "You 
cannot go on making vague charges. If he has 
got the courage or guts, let him name the 
Minister arid the Government will make 
necessery enquiries. 

SHRI   BHUPESH   GUPTA : I   do  not 
confuse courage .... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Von both are talking when the 
Minister is on his legs. 

SHRI BHUPESH GUPTA : I do not 
confuse courage with foolhardiness. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAjU) : Unnecessarily they have made 
personal points on this matter.    Minister. 

SHRI BABUBHAI CHINAI : It is   only 
a personal point. You will excuse me.   This 
arose   because when the Minister   was spee- 
•king, he interrupted therefore I replied 1 did 
not want to intrrupt the Minister's speech. 

SHRI Y. B. CHAVAN : Sir, the point that 
I was making was that there was nothing like 
any hostility about a particular class of 
industry as such. But certainly certain points 
were raised in Parliament; certain suggestion 
and criticisms were made in Parliament and 
certain questions were asked in   Parliament.    
Naturally,    when   certain 

information   reached them,  the Government 
had to act   upon it.    And if hon.  Members 
give us also   information,   we can   certainly 
look into it; independently also we get infor-
mation   and certainly,   it becomes   our duty to   
act.    The other   day I was   making   the point 
that   said is one of   the measures that one can   
think of.    Certainly,   we can  raid as many 
places   as are necessary but it   will have to be 
done on certain  specific information.    One 
cannot   merely go and try to do that.     But   
even as   a result   of   the   raids what   we have 
found   is that   the   so-called black money   is 
not found   in   such a   large quantity   because 
we  have found  it in   the course of the last six 
or seven years. Certain statistics   were given.    
And in the course of more than 500 raids—if I 
am right about that figure—not more than   Rs.   
7  crores   were recovered.    But certainly it 
helps   us in one way—it gives us   certainly   
very   invaluable information    through   the    
documents   and gives us an idea   about this   
interlocking of business and other things that 
lead us to the working of the firms   and their 
other  operations which normally would never 
have been uncovered. That is one thing.   And 
secondly it demonstrates another very 
important point that the   so-called black money   
is not statically held money.    This is one   
point which all of  us   have   to   take   note of.    
I   have explained the point in   the other 
House.     I am   trying to   explain it   here.    
This  black money is a dynamic   black money.    
That is why it is very dangerous.  It is an 
operation. It is in circulation.    It is invested  
and it is earning   more black money   and more 
black money and more black money.    That is 
why it   is    a   skilful     field .... (Interruptions) 
Therefore,   what is   important is this.    The 
hon.    Shri Goray has   also made this point: 
"What   steps are   you   taking   about   black 
money ?"   This is one   of the major   points 
that   he   raised,   as to   what   we are   doing 
about it,    Certainly,  Government will have to 
find out—hon.   Members also will have to help 
us in this matter—because I do not think it is a 
simple question.  It is not that I have got some   
simple   remedy   for   this   mater. Some hon.  
Members say, demonetisation   is one   simple   
remedy.    Some   Members   say that.     I 
would like to make this Point clear it was said 
that I was about   to do that and somebody's   
pressure has   been brought   not to do that.    It 
is   not true.    About   demonetisation it   was 
said   as if   on  the   eve of the Budget, 1 was   
about to. . . . 
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SHRI BABUBHAI M. CHINAI : I accept 
what you say. But let me once again repeat 
that in the financial world and the industrial 
world, it was openly and very w dely said that 
the hon. Finance Minister was ready with ten-
rupee notes but that he was stopped from 
doing it. I accept that you say. 

SHRI BHUPESH GUPTA : I would hove 
been very happy and congratulated you if you 
had done it. 

SHRI   Y.   B.   CHAVAN : Why   I   am 
t ry ing  to say JO is because this was the 
feel ing that one in the Government was 
wil l ing to do something and the others were 
not. Government never takes decisions like 
that. 1 have explained that. . . . (Interruptions) 
Whatever Government decides is as one 
policy and it rets on that. I wanted to make 
that explanation because it is a very tricky 
game of playing one against the other. 

SHRI BABUBHAI M. CHINAI : No. 

SHRI Y. B. CHAVAN : It is not that you 
did it. But the resul t  of it will be like this. It 
may not be your intention. And this also again 
demonstrates how the industrial world works 
on wrong premises and on wrong information, 
I thought they will merely speculate on 
general economic matters. But the speculative 
matters, really speaking, start with this sort of 
thing. 

SHRI BABUBHAI M. CHINAI : This is 
one of the factors of economy-demonetisation.    
Therefore you appreciate it. 

SHRI BHUPESH GDPTA : Mr. Birla got 
scent of the coming devaluation few days 
before and the transaction took place. 

SHRI Y. B. CHAVAN : Well, you have 
said it, and that matter is under investigation.    
Why unnecessarily repeat it ? 

I would like to make reference to some of 
the points made by hon'ble Shri Goray. I just 
made one reference to the point that he made 
about black money. 1 entirely agree with him 
that there will have to be manifold measures 
that will have to be thought of. Normally this 
money, which I s;iid is dynamic money,   is 
being invested in 

ceriain operations, one of them being invest-
ment in estates, properties, housing and other 
things. Secondly, it is invested in jewellery, 
ornaments and spent by way of ostentatious 
consumption. 

SHRI BHUPESH GUPTA : I am glad to 
say that black money becomes savings from 
election  fund. 

SHRI Y. B CHAVAN : You have fought 
elections.    You know it better. 

SOME HON'BLE MEMBERS : He never 
fought election. 

SHRI Y. B. CHAVAN : When I say 'you", 
I mean his party. I do not mean Mr. Bhupesh 
Gupta personally. 

SHRI BHUPESH GUPTA : That we have 
seen  the income tax returns, "Savings from 
election fund". Therefore, this black money 
does become savings from election fund. 

SHRI Y. B. CHAVAN : These are some of 
the channels into which the black money goes. 
So we have to take certain steps about it. As 
the hon'ble Member is aware, I liave already 
moved a Bill in Parliament. A Joint Select 
Committee sat for it and they gave their report. 
I propose to see that this Bill is moved in the 
remaining days of the session . . . 

SHRI N. G. GORAY : Which Bill you are 
referring to ? 

SHRI Y. B. CHAVAN : I am referring to the 
Bill which will deal with properties which are 
sold on under estimated value. They will be taken 
possession of at the value indicated in the 
document. Sometimes properties are sold and they 
are shown as sold  at a under-estimated value. You 
might recollect that in the last 1971 Budget I 
made a reference to it. The Bill was moved last * 
year. It went to the Select Committee. And this 
was one of the recommendations of the Wanchoo 
Committee too. They have made certain other 
recommendations which possibly we will have to 
go into and consider because Mr. Wanchoo has 
made some recommendations. . . 

SHRI BHUPESH GUPTA : Some   reco-
mmendations made are retrograde. 
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SHRI Y. B. CHAVAN : That is to be 
considered. That point of view also is there. Their 
basic approach is that most of the black money is 
because of higher taxation. This is one of the 
things which Mr. Mohta also said. I will come to 
his speech a little later. They have made these 
recommendations. They also made certain other 
important recommendations. I do not want to 
express any opinion on the>e matters because the 
Government is considering them. I not only 
propose to consult you Members, but also those 
who ate Members of the Consultative Committee, 
this month or the next month for a thorough 
examination of the Wanchoo Committee ieiort. 
Sir we have decided to call some leading 
economists * also, and to have a seminar with them 
to understand their point of view also. The seminar 
would be held on 3rd and 4th of June. 

SHRI BHUPESH GUPTA : You obviotsly 
cannot invite all the economists. How will you 
settle the names of econom sts ? Will you 
consult us ? 

SHRI Y. B. CHAVAN : If you have got 
ore or two good names, certainly, I will 
invi t e  them When we consult you. you must 
be having the support of the economists of 
your party. 

SHRI BHUPESH GUPTA : That you will 
hold a seminar is a good suggestion. The only 
thing is that the selection of economists shot.Id 
be carefully done. 

SHRI Y. B. CHAVAN : Give me some 
names. If they are not already included, I will 
try to include them. 

 

So, I was referring to Mr. Goray's point 
and I was trying to explain what steps we want 
to take in the direction in which we want to 
move. This will require a very major effort. 
And it cannot be just one step which is going 
to remove this black money disease. We will 
have to take manifold steps and it will have to 
be a sustained effort. 

Then he spoke about agricultural holdings. 
I think he believes in ceilings on holdings, but 
he says this matter should be quickly decided 
and it should not be kept in suspense. I think he 
is right we have practically reached our 
conclusions about it. Our party is very keen to 
implement the commitments that we have 
made to the country and to the electorate in the 
last two elections. That is why our party have 
called all our Chief Ministers, all the important 
members and all our state party chiefs and 
discussed these matters. It shows the anxiety 
and the desire of the Government to implement 
these programmes as early as possible. There 
is no question of keeping the whole matter in 
suspense. But this matter will have to be gone 
into very carefully because if it is to be 
implemented, merely passing a legislation will 
not be enough but we will have to see that it is 
implemented ultimately up to the level of last 
person. So, this is what I can say about Mr. 
Goray's important points. He has made other 
points, but I do not think I need go into those. 

Lastly, I would like to say something 
about Mr. Mohta's speech. Well, 1 must say 
that his entire outlook is different from ours. 

DR. Z. A. AHMAD (Uttar Pradesh) : 
Naturally. 

SHRI Y. B. CHAVAN : He makes very 
plausible arguments and makes reasoned 
speeches.    I   must say it is always interest- 
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ing to listen to him . But the basic thing is, he 
looks at the entire question from a completely 
different point of view. What we call resource 
mobilisation he is not prepared to call as 
resource mobilisation, because he says that 
merely money going from the pockets of the 
people to the coffers of the Government is not 
resource mobilisation. Then, according to him, 
money going from the pockets of the poor 
people to the capitalists' pockets is resource 
mobilisation. Is this what he means by resource 
mobilisation? 

SHRI M. K. MOTHA : First of all, wealth 
must be created and put to productive u:e. 
Merly takirg away money from the public is 
not resource mobilisation. 

SHRI Y. B. CHAVAN : That is why I said 
that you have not, seen the Budget properly, 
and you have not seen the Finance Bill 
properly. 

SHRI      BHUPESH    GUPTA     :     But 
you must appreciate that he is a boy on the 
burning deck. 

SHRI Y. B. CHAVAN : You yourself 
quoted me, Mr. Mohta, saying that in this 
year's Budget, we have made provision for an 
extra investment of more than Rs. 3C0 crores 
for developmental activities. Investment in 
developmental activities is investment for 
production, Will it be called, investment for 
production only if it is made by a private 
individual ? Investment for giving 
employment to the people, investment for the 
education of the poorer people in the villages, 
for giving house-sites for the poor man, roads, 
rural electrification investment for the 
expansion of the public sector undertakings—
this is really the most important sector where 
we are at present trying to expand, petro-
chemicals, fertilisers, etc.— these are the most 
important things necessary for production in 
the country. Strengthening the base of the 
agricultural sector is one of the daarling 
achievements of the country of which 
everyone of us should be  proud. 

He forgets these things conveniently and 
says this is no resource mobilisation... 

SHRI   M.   K.    MOHTA    :    Because, 

most of   the expenditure   does not  bear any 
fruit. 

SHRI Y. B. CHAVAN : There again is a 
difference between you and me. We are 
looking at the same problem from a completely 
different angle. Mr. Mohta, though your 
speeches are interesting, they remain 
unconvincing as far as I am concerned. Sir, Mr. 
Mohta has said another very interesting thing. 
He said there can be economic growth without 
social justice. This is true. This is what has 
happened. This is not something new that you 
are te l l ing us. We have failed as a country 
there. There is growth, as pointed out by Mr. 
Goray; what was the size of the Birla House in 
1950-51 and what is its size now in 1971-72 ? 
Mr. Goray mentioned the same about the Tatas. 
Other names can be added... 

SHRI N. G. GORAY : I added three or 
four names more. But the only difference is 
you say "we failed as a country" while I say 
"we failed as a Government". 

SHRI Y. B. CHAVAN : We failed as a country 
in the sense that we were trying to diversify the 
base of the industry in the economy. That has 
helped the country. So let there not be a wholesale 
condemnation of it. Economic growth alone does 
not help. He was thinking in terms of per capita 
interne. This per capita income is also one of the 
very dangerous theories. We cannot merely think in 
terms of per capita income. What 1 would like you 
to think is in terms of per capita welfare, welfare of 
every individual, the total quantum of a welfare 
expenditure that we are spending on an average 
Indian, the smallest man in the country. That is 
more important. What is the use of merely talking 
of the per capita income of Japan and America and 
comparing those figures which lead us nowhere ? 
So he very rightly said that social justice without 
economic growth also . is not possible. That is why 
we were saying * that economic growth and social 
justice must go hand in hand. Economic growth 
which is completely divorced from the idea of 
social just ice  is neither economic growth nor any 
other growth. It is no growth at all. I would say-it is 
a disease because it unnecessarily creates more 
power, more constraint, concentrated in a few hands 
which is not good far a democracy... 
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SHRI BANARSI DAS : If there is a 
genuine difference between you and Mr. Mohta 
about jour concept of social justice, then will 
you bring forward a Bill to amend Article 41 of 
the Constitution so that there will be 
distribution of money ? 

SHRI Y. B. CHAVAN : I have heard your 
speech. You do not see what we have done. 
You do not take cognizance of what we do. 
Everything that we have tried to do is in order 
to see that there is no concentration of wealth 
and there should be a sort of equality among 
the different sections of the people. We have 
amended the Constitution. You must have seen 
it. Probably you were not here in this House 
then. 

{Interruptions) 

THE   VICE-CHAIRMAN   (SHRI V. B. 
RAJU) :   Let the Finance Minister complete 
his reply. 

SHRI Y. B. CHAVAN : He again said—
and this is where he is a lonely soldier—he 
could not understand why there should be a 
talk about ceilings. The whole of India is now 
thinking in terms of a ceiling on properh. I do 
not know how he cannot understand it. If he 
does not understand is I can only say that I 
would pray for you.' That is all 1 can say. 

SHRI M. K. MOHTA : What I said was 
that floor is more important than ceiling. We 
should have a floor, a minimum floor, for 
everyone. 

SHRI Y. B. CHAVAN : Certainly, the 
idea is ultimately we should have a minimum, 
we can certainly come to reach a minimum. 
But we have to fix the maximum first. Without 
fixing the maximum first, we cannot think of a 
minimum at all. I tell you this is the most 
important change in the social and political 
outlook in this country, and a man like Mr. 
Mohta, with all his intelligence, has misesd the 
most important thing in the country today they 
have come to accept one thing, that there shall 
have to be a ceiling on urban property, rural 
property. Possibly we will have to think in 
terms of a ceiling on income at some stage. 

But here is a person who says that he does   
not   understand   it.      What can I dc 

about it ? I can only say that he does not 
understand it not because he does not have that 
capacity, but he does not want to understand it. 
This is why I would request him to reorient 
himself to understand the social implications of 
the Finance Bill. 

SHRI BHUPESH GUPTA : He is sitting 
at the top of the sky-scraper. 

SHRI Y. B, CHAVAN : May be that is 
true. There are certain specific points made 
about certain tax proposals. I think I would 
better deal with them at the time when we take 
up clause-by-clause consideration of the Bill. I 
think, with this explanation, the House will 
support the Finance Bill. 

SHRI    BHUPESH   GUPTA :    So, you 
have not accepted any concession here? 

SHRI Y. B. CHAVAN: No. 

SHRI BHUPESH GUPTA : That is why 
the Government is dogmatic. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  Now I will put the motion. 

The question is : 

"That the Bill to give effect to the 
financial pn posals of the Central 
Government for the financial year 1972-
73, as passed by the Lok Sabha, be taken 
into consideration." 

The motion  was adopted. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : We shall now take up clause by 
clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 3 (Amendment of section 2) 

SHRI BABUBHAI M. CHINAI : While 
making my speech, I have covered all the 
amendments. I do not want to move my 
amendment and I have already spoken on it. 
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SHRI M. K. MOHTA : Sir, I move : 

1. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1972, as passed by the Lok Sabha, namely 
:— 

"That at page 4, line 4. for the words 
'voluntary contributions received by a 
trust' the words 'voluntary contributions 
received after 30th day of June, 1972 
by a trust' be substituted". 

SHRI M. K. MOHTA : While moving the 
amendment, I have a short point to make. It is 
the declared intention of the Government that 
all such matters and changes in tax laws 
should be prospective in effect and not 
retrospective whereas this particular caluse 
makes it retrospective in the case of trusts and 
institutions whose accounting year ends after 
31st March, 1972. If the date is changed into 
30th June, 1972 then it becomes prospective 
for all kinds of institutions. 

The question was proposed. 

SHRI Y. B. CHAVAN : I would explain 
this some what in detail. The broad effect of 
the provisions in the Bill is that income by 
way of voluntary contributions received by a 
trust created wholly for charitable or religious 
purposes or by institutions established wholly 
for such proposes will qualify for exemption 
from income-tax only if the following 
conditions are satisfied : 

(i) The income of the trust or institution 
is applied to charitable or religious 
purposes during the same year or within 3 
months immediately following, or is 
accumulated for such purposes for a 
maximum period of 10 years subject to 
fulfilment of certain procedural 
requirements. 

(ii) The income or property of the trust 
or institution is not used directly or 
indirectly for the benefit of the author of 
the trust or the founder of the institution, 
substantial contributors thereto, trustees 
and there relatives. 

tion to the income of the t r u t t  or inst i tution 
for the financial year 1972-73 or any other 
corresponding account year relevant to the 
assessment year 1973-74. There is no 
jusification why voluntary contributions 
received before 1st July, 1972 should be 
exempted from tax even though they are not 
applied or accumulated for charitab'e or 
religious purposes. I do not understand why it 
should be done. In order to mini-gate 
hardship in cases where income by way of 
voluntary contributions may be used for the 
benefit of the author, founder, etc. Before the 
Finance Bill is enacted into law, it is being 
specifically provided that exemption from 
income-tax will not be forfeited merely on the 
ground that such income wa< used for the 
benefit of the sp-cifi.-d person* during any 
period before 1st July, 1972. I think with this 
explanation, the hon. Member will be 
convinced that it is not possible for me to 
accept his amendment: 

SHRI M. K. MOHTA : In the light of the 
Minister's statement, I would like to withdraw 
my amendment. 

The amendment    (No. J)   was,    by 
leave, withdrawn. 

THE   VICE-CHAIRMAN  (SHRI   V. B. 
RAJU) : The question is : 

"That   clause   3   stand   part   of   the 
Bill". 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clauses 3 to 27 were added to the Bill. 

5 P.M. 

Clause  28   Insertion of new sections 
194B and  194C 

SHRI M. K. MOHTA : Sir, I move : 

10. "That the Rajya Sabha recom-
mends to the Lok Sabha that the follo.v-
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

The provisions   will take effect from 1st  For   text    of    the   amendment,    vide 
April, 1973 and as such   will apply   in rela-     Col. 235 supra. 



217 Finance [23 MAY 1972]                      Bill,       1972      218 

'That at page 13, lines 12-14' for the 
words and brackets 'for carrying out 
any work (including supply of labour 
for carrying out any work)' the words 
'for the construction of a building or for 
the supply of labour in connection 
therewith' be substituted.' 

SHRI M. K. MOHTA : Sir, I would like to 
say that the words "contractor" and "contract" 
have not been defined in the clause at all and 
the way the clause has been worded can give a 
very wide meaning, because the contract may 
be for the supply of goods or for raw materials 
or for plant and machinery including the 
erection and insta l lat ion of the plant and 
machinery. In such cases, there will be 
avoidable hardships and qui te  a lot of 
confusion, because, Sir, after all, the law may 
be enaced by Parlia ment, but it will be 
interpreted by the courts and the courts will go 
by the letter of the law and not by the intention 
behind it if it has not been made clear. 
Therefore, it' the intention of the Government 
is that the deduction should take place in the 
case of construction of buildings only, then it 
should be so clarified in the clause itself. 
Otherwise, all kinds of work would come 
within the meaning of this. 

The question was proposed. 

SHRI Y. B. CHAVAN : Sir, I understand 
that he is talking about Section 194C. The 
provision for the deduction of tax at source on 
payments made by the Central Government or 
the State Governments or the local authorities 
or the statutory corpoa-tions or companies will 
apply in cases where the contractor is engaged 
"for carrying out any work including supply of 
labour for carrying out any work." The 
provision would thus cover all works contracts 
and labour contracts. The question was for 
providing a definition of the expression 'works 
contracts' and this queson was very carefuly 
considered, but it was found that it was very 
difficult to define the word. 

SHRI BABUBHAI M CHINAI : That 
would create complications. 

SHRI Y. B. CHAVAN : Certainly. The 
Ministry of Law has given the opinion that the 
provision in the Bill as drafted will not cover 
contracts for mere supply of goods or 

for rendering professional services. I think this 
explanation would be sufficient for Mr. 
Mohta. 

 Amendment (No. 10)  was, by leave, 
withdrawn 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The question is : 

"That   Clause 28   stand   part   of the 
Bill." 

The motion  was adopted. 

Clause 28 was added to the Bill. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Clauses 29 to 69. . . 

SHRI BHUPESH GUPTA : I would like 
to speak on Clause 44 and clauses regarding 
wealth-t^x. . . 

THE   VICE-CHAIRMAN   (SHRI  V. B. 
RAJU) : Without amendments ? 

SHRI BHUPESH GUPTA : No amend-
ment. I just want to speak on there clauses 
Clause 44 and all these clauses relating to 
wealth tax up to 51. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Please wait a minute. 

Clauses 29 to 43 were added to the Bill. 
Clauses 44 to SI. 

SHRI BHUPESH GUPTA : These ame-
ndments relate to wealth-tax and my criticism 
against these provisions is that these are far 
too inadequate. In the light of the past 
experience we expected the Government would 
change the existing provisior.s under the 
Wealth tax. 

Sir, as you know, when prof. Kaldor made 
the suggestion first, the expectation was much 
higher. Now, of course, the incomes are 
higher than what were at that time. But we 
find that a very small number of assessees are 
there under Wealth-tax in the country—a very 
small number. Yet you   know that if you   
have wealth   of  one 

*For text of the amendment, vide col. Hill 
supra. 
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lakh or two lakhs or so, you are supposed to 
pay wealth-tax. How is it that the number is so 
small ? Not even two lakhs in the country—
much less. In Calcutta the number is veiy 
small. Similar is the position in the case of Bi 
mbay and other cities, as everybody knows. In 
Calcutta there are sor. e streets wherein if you 
enter any house you will find they possess 
wealth worth more than one lakh of rupees. 
Now, Sir, we expected the Goveirmcnt would 
go into it in the light of the experience of the 
past few years when the realisation under this 
Act had been very neg'igible and thcie  has 
been a colossal evasion. In this very House it 
was pointed out—why pointed out ? It was 
admitted-—by the Prime Minister and the 
Finance Minister at that time that Mr. G. D. 
Birla was paying only Rs. 8 as wealth-tax—
only Rs. 8. You will be shocked, Mr. Chinai. . . 

SHRI BABUBHAI M. CHINAI : Not very 
much shocked. Shock is reserved for you, 
because there are many others like Mr. G. D. 
Birla who do not pay the tax. 

SHRl BHUPESH GUPTA : Of course. 
There you are right. For one thing you have 
stated correctly. . . 

SHRI   BABUBHAI   M.   CHINAI :  But 
when you were asked to disclose the name you 
did not do that. . . 

SHRI BHUPESH GUPTA : You are one 
of them. . . 

SHRI BABUBHAI M. CHINAI : I am not 
one of them. 

SHRI BHUPESH GUPTA : Under no 
amount of provocation shall I give the name ill 
I am satisfied with something. . . 

SHRI BABUBHAI M, CHINAI : This is 
nothing new,    Ererybody knows it. . . 

THE VICE-CHAIRMAN (SHRl V. B. 
RAJU) : Please don't interrupt. 

SHRI BABUBHAI M. CHINAI : I cannot 
allow him to go on like that. If he goes on 
accusing anybody, I can't allow him to go scot-
free. . . 

SHRI   BHUPESH    GUPTA : You   can 
shout. A capitalist 's shouting is an amuse-
ment; it is entertainment. There I am prepaied 
to yeild. 

Now, Sir. I was pointing out that Mr. G. D. 
Birla wrs paying Rs. 8 only as wealth tax, and 
nowadays a litre over Rs. 400. Then a list of 
the entire family assets was made, and it was 
found that the wealth of the Birlas concerns 
has increased, between the Monopoly 
Commission's time and now frcm Rs. 2VI 
crores to more than Rs. 500 crores. But the tax 
is very little. This is one of the instances I give. 
The Birla instance should be an eye-opener to 
those who talk about wealth-tax and about the 
tax being evaded. 

The other day in the other House a list of 
people whose wealth is supposed to be Rs. 25 
lakhs and above had been placed on the Tabic 
of the House. Now I have not got that list with 
me; it is in the Litrary. You will find that in 
this list most of the big people who are known 
to be very rich people in the country, who are 
supposed to have a lot of we a l t h  do not 
figure. Some people in Goa are there or some 
widow in Nagpur. But everybody knows the 
Birla family, the Tata family, Dalmia-Jain, 
Karamchand Thapar family, the Chettiars of 
Madras and many others like that. Really they 
are the people with substantial wealth running 
into crores but you do not come across their 
names in any of the lists which have been 
submitted. Where they are people with a 
wealth of Rs. 25 lakhs they are not shown. 
Now, how to so ve this mystory ?—I cannot 
understand. I am not talking about the 
Ministers and others.  Even   some of them... 

SHRl BABUBHAI M. CHINAI : Now 
those days are gone. 

SHRI BHUPESH GUPTA : I do not know. 
This is a matter for inquiry, serious 
investigation by the Government. 

I will now give just one example and 
nothing che. Here I have got it—I always 
substantiate my things by instances to make 
them lively. You know how it is done. Here in 
this book you will find how wealth tax is 
avoided. It is not wealth tax evasion as such 
but how funds are cornered resulting in  the  
concealment   of  wealth.    No about 
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about it; Here are examp'es like that. The Birla 
family, of course, is the master, past-master, 
master craftsman in this country of evasion of 
wealth tax. Why can't you do anything about it 
? How about properly assessing their 
properties ? 

Another thing is under-invoicing and 
over-invoicing. Moneys are shifted, secret 
deals are made and you do not keep track of 
that wealth. It is said here that black money 
circulates, black money is constituting a 
parallel currency in our country ^o to say, jet 
we cannot catch it. And, of course, it goes 
without being accounted for when it conies to 
assessment of wealth tax or other taxes. 

For example, Mr. Somani of the Shree-
niwas Mills took over G. Claridge and 
Company formerly established by Brady's, etc. 
Some payment was made in cash. The rest, it 
was said, would be paid in dollars, somewhere, 
in some other country. This is how things are 
done. Obviously this could not have been 
bought for a small p ice. The fact that payment 
has been made in dollars does not mean the 
wealth is less. Of course, he will go and show 
it and say that was the price he had paid. The 
land and building have been put up for sale on 
the basis of about Rs. 75 by cheque and the 
rest in black money, preferably in a foreign 
country. This is the way how ihey sell things. 
Then what do they do ? A part of the money is 
paid here in cash by cheque—Rs. 75 out of 
Rs. 100. Then the 25% arrangement is there. It 
should be paid abroad because some of these 
people have accounts aboad or business 
abroad and they u t i l i se  this money in order 
to acquire property here. And that is not only a 
locs as far as foreign exchange is concernec but 
also a loss to the country otherwise—in terms 
of wealth tax and so on.    This is going on. 

But here in this Bill there is still room for 
improvement. I t h i n k  vnv: improvement has 
taken place compare.! to the past but it is very 
very marginal. I t h i n k  the Government 
should reconsider the matter. 

As far as the Wanchoo Committee is 
concerned, well, the Wanchoo Committee has 
the Wanchoo approach. For Mr. Wanchoo the 
whole thing is happening because   the taxes 
are  supposed to be high. 

First of all, taxes in certain cases are low; 
secondly, taxes are not being collected; even 
though the taxes are assessed, they are not 
realised which is why you have this Rs. tOO 
crores or Rs. 700 crores of tax arrears. That is 
to say, you have not collected this assessed 
amount. 

What about the law ? The present law is 
not changed because they can go the court. So 
many ea*es are pending some before the 
Board of Revenue Tribunals and others before 
the H/gh Courts and nearly 50% of the cases 
are pending and the Government is simply 
paralysed from doing anything because such 
writ petitions and other things come. You done 
nothing. Therefore this Wealth Tax thing is 
very serious. You talk about ceiling What is 
happening you know. Already they are making 
arrangements in order to evade ceiling on 
urban property which means land and 
buildings. Why do you not do something to 
stop it ? It is for the Government to consider. 
When the Parliament is not in session surely 
an Ordinance could be issued to stop and 
prevent it with retrospective effect. Now (hit 
we have been discussing these, surely a ceiling 
has to be established not perspectively but 
retrospectively. This is important. As far. as 
Wealth Tax is concerned, it is a collossal fraud 
going on. If Wealth Tax is enforced and 
properly handled, we can get crores and crores 
and it would not be necessary for Mr. Chavan 
to impose tax on kerosene and hit the poor. It 
is a huge joke that big business houses are not 
in the category of people paying Wealth Tax 
above Rs. 100,000. It is a shame and a 
condemnation of the entire Assessment 
Department and of course it is a condemnation 
of the anti-soc'al financial shark* and others 
who are evading the taxes in this manner. 
Certain other categories af articles are 
exempted here from Wealth Tax. Why ? 
Wealth Tax should include practically 
everything in the case of the rich people—
those who pay Wealth Tax—who aie in the 
higher income bracket. That is not done. Even 
this simple th ing  is not done. You talk about 
removal of economic disparities. You talk 
about justice and yet we hind people who are 
sitting on a pyramid of wealth having accu-
mulated it by means more foul than fair, 
through blackmarket operations, by cxplei-ting 
the worke-s, by fl;ecing the cor.sunvrs and   by   
sharp   practices   in   business    anc 
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industry. These are the people who are 
enjoying a premium on account of the failure 
on the part of the Government and what else 
cou!d be more objectionable and deplorable 
than this I cannot understand. £o my suggestion 
would be appoint a Special Cell in the Finance 
Ministry with people of great probity who shall 
go into this question and the Wealth Tax 
Administration should be separated from the 
general thing. Let it be there so that 
Government can keep proper track of it and the 
Intelligence machineiy is very essential.  I 
know the Revenue has its own Intelligence 
machinery but you should not go <Tter 
everybody. Mr. Chavan knows very well who 
are supposed to be rich in the country. Take the 
cooperation of the people in various States, 
draw up a list of what you consider to be prima-
facie rich category the richest people in West 
Bengal and other States and on that basis 
narrow your a t tack  and try other sources also. 
I am not saying do not go after these but 
concentrate your fire on them where the result 
will be the optimum and then ask your 
Department to find out how manipulations are 
done, and then proceed to impose the Wealth 
Tax. In this manner we can get much better 
yield if we are serious about this. 
Accumulation of welath is most cbjectionble. It 
is very necessary to raid. You have raided the 
houses of film stars. Alright, some people like 
to raid the houses of film stars but go to the 
houses of others also. Mr. Chinai is right. I am 
not questioning his personal integrity. Carry 
out raids but where is the list ? who are 
responsible for it and why certain people are 
left out ? According to the papers there are 
peop'.e whose houses are not raided. It is not a 
question of random raid. It is a question of 
acting   on the basis   of Revenue 
Intelligence   which   you   must   have   at the 
disposal of the Government. 

Therefore I implore that Government 
should really take serious steps. It is a 
constructive suggestion that I have made; it is 
not a paitisan suggestion when I say that the 
wealth-tax should be assessed in a better way 
and realised so that it bears some relation to 
the accumulated wealth in the hands of the 
very rich at the top of our society. 

SHRI Y. B. CHAVAN: Sir, some of the 
points that he made do require consideration. 

1 th ink  we find ourselves in a very contr dic-
tory situation when we find that richest p.op'.e 
are being the least taxed. How dees it happen ? 
Most probably it is because the functioning of 
ihe corporate sector is responsible for it to 
some extent. Secondly this racket of trusts, if I 
may use that word, is also another thing which 
is partly responsible for this. We are going 
into these matters. He has made a suggestion 
for a cell in the Finance Ministry; 1 can 
cartainly think of that suggestion. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJUJ : The quest on is - 

"That clauses 44 to 5 j stand part of the 
Bill." 

The motion was adopted. 

Clauses 44 to 51 were added to the Bill. 

Clauses 52 to 69 were added to the Bill. 

The First Schedule 

SHRI M. K.   MOHTA: Sir,  I move— 

15 "That the Rajya Sabha recommends to 
the Lok Sabha that the following amendment 
be made in the Finance Bill, 1972. as passed 
by the Lok Sabha, namely :-- 

'That at page 36, in Paragraph A of Part 
III under the heading 'The Rates of 
Income-tax' for the existing entries 3 to II, 
the following be substituted namely ;-- 

'(3) where the total income exceeds 
Rs. 10.000 hut does not exceed 15,000 
— Rs. 5C0 plus 15 per cent of the amo-
unt by which the total income exceeds 
Rs. 10,000. 

(4) where the total income exceeds 
Rs. 15,000 but does not exceed Rs. 
20X00—Rs. 1,250 plus 20 percent of 
the amount by which the total income   
exceeds   Rs. 15,000. 

(5) where the total income exceeds 
Rs. 2i ,000 but does not exceed Rs. 
25,000—Rs. 2,250 plus 25 per cent of 
the amount by which the total income 
exceeds Rs.  20,000. 
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(6) where the total income exceeds 
Rs. 25,000 but docs not exceed Rs. 
30,000 Rs. 3,500 pus 35 per cent of 
the amount by wj ich the total income 
exceeds Rs.  25,000. 

(7) where the total ir.ccme exceeds 
Rs. 30,0C0 but docs not exceed Rs. 
40,f00—Rs. 5,250 plus 45 per cent of 
the amount by which the total income 
exceeds Rs.   30,000. 

(8) where the total income exceeds 
Rs. 40,000 but does not exceed Rs. 
50. 000—Rs. 9,750 plus 50 per cent 
of the amount by which the total 
income exceeds Rs. 40,000. 

(9) where the total income 
exceeds 
Rs. 50,000 but dees not exceed Rs. 
60,000—Rs. 14,750 plus 55 per cent 
of the amount by wh'ch (he total 
income exceeds Rs.  50,000. 

(10) where the total income 
exceeds Rs. 6O.C00 but does not 
exceed Rs. 70,f00—Rs. 20,250 plus 
60 per cent cf the amount by which 
the total income   exceeds   Rs. 
60,000. 

(11) over Rs. 70,000—Rs. 26,250 
plus (5 per cent of the amount by 
which lh« total income exceeds Rs. 
70,C00.' " 

SHRI    BHUPESH   GUPTA  :     Sir,    
I 
e— 

25. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :-- 

'That at page 30, line 10, for the 
figures "85" the figures '-96" be 
substituted.' " 

26. "That the Rajya Sabha recom- 
irends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely:— 

'That at page 31, line 30, for the 
figures "20" the figures "40" be 
substituted.' " 

27. "That the Rajya Stbha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1972, as passed by the Lok Sabha, 
namely:— 

'That at page 33, line II, for the 
figures "85" the figures "80" be 
substituted.' " 

The questions were proposed. 

SHRI M. K. MOHTA: Sir, as far as this 
amendment is concerned I do not have much 
to say because it is framed after the 
lecommendation of the Wanchoo Committee 
itself. A very expert Committee headed by a 
very eminent person has made this recom-
mendation that unless taxes are reduced, there 
is no capacity to save and re-i vest. If that 
capacity is eroded it only means a setback in 
the industrial development of the country. 
Since this suggestion has come from a very 
eminent Committee the Government should 
lose no time in implementing it so that there is 
industrial spurt in the countiy without any 
further delay. 

SHRI BHUPESH GUPTA: Sir, my 
amendment relates to this particular provision 
in the First Schedule. The Schedule says 
where the total income exceeds Rs. 2 lakhs the 
tax l iability will be Rs. 1, 32,000 plus 85 per 
cent of the amount by which the total income 
exceeds Rs, 2 lakhs. My amendment says 
instead of 85 per cent it should be 96 per cent. 

SHRI HAMID ALI SCHAMNAD: Why 
are you so liberal with  that 4 per cent ? 

SHRI BABUBHAI  M.  CHINAI : Why 
do you leave out that 4 per   cent ? 

SHRl BHUPESH GUPTA : Why I leave 
out that is if I had said 100 per cent everything 
would have been taken away. Now, Sir, this is 
a question of principle. 1 am not dealing with 
people whose income is less than Rs. 2 lakhs; I 
am dealing with people whose income is more 
than Rs. 2 lakhs. It may be 10 lakhs, it may be 
15 lakhs but surely it i* not less than Rs. 2 
lakhs. Now, how much do you want to give to 
a person? You are talking about ceiling on 
land, ceiling on urban property. 
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SHRI M. K. MOHTA : Mr. Bhupesh 
Gupta, you are saying 96 per cent but it is 
already 97.75 per cent. 

SHRI BHUPESH GUPTA : Very well; 
then you accept my amendment. 

SHRI M. K. MOHTA : Why this 
ignorance ? 

SHRI BHUPESH GUPTA : Sir, he is 
prepared to accept my amendment. You can 
understand how much resources he has 
mobilised. He is not afraid of even 96 per cent. 
People have been making it out as though the 
entire quantum of the income is taxed at 85 per 
cent. It is only above the slab of Rs. 2 lakhs 
this 85 per cent comes into operation. 

This is what I say. Therefore I think that 
here they should pay more. After all you must 
have some idea as to who can get that much 
money today. An irrome of Rs. 2 lakhs means 
nearly Rs. 15,000 or Rs. 17,000 per month. 
Who can get this income? I should like to 
know. Nobody who lives by honest work can 
make such an income of Rs. 17000 per month. 
Nobody. Mr. Chavan is a very honest man and 
lives by very honest and hard work. 
Sometimes he is a misguided one, all the same 
honest, but he never think of having Rs. 
17,000. Our professors, our technicians, our 
teachers, our scientists, nobody. Even the 
pilots who get so much money would not get 
Rs. 17,000 p.m. Now, Sir, this income is from 
those who live by clipping coupons, or 
otherwise in the big business there, or the big 
landlords with big stakes there, spread all over 
the country, otherwise in black money or black 
income. Why should we allow them to have 
such income ? They are a very small number 
taking the country as a whole. If you take the 
total number of income-tax assesiees in the 
country as 30 lakhs, they may constitute a very 
small number among the total assessees in our 
country. But why should we be so solicitous 
towards them that we allow them a certain 
portion ? Now the amount becomes very big. It 
may sound that the percentage is very high. 
Therefore, my suggestion is that after freeze 
the income if necessary. Nobody should have 
such a huge income in a country like ours, 
where 82% of the population are into in a 
Position even   tos pend   one rupee   a day, 

where three-fourths of the population live 
below subsistence and sub-hunun levels of 
existence. In such a country, to parade that 
there are people here with income, of Rs. two 
lakhs and above is an affront to our culture, our 
professions and our commitments. Therefore, 
Sir, why should it not be done ? 

In England it was done more or less like 
that. Do you know what happened when 
Rothschild died and left some estate there ? 
And I think even in England, in a classical 
capitalist eountry, where money is worshipped 
more than Birla's worship in Laksminarayan 
Temple, there too, what happens when they die 
? I think £ eleven million Rothschild left, and 
about £ nine million was taken as tax. That 
happened even in a capitalist country. But here 
we are not doing such things. Therefore, Mr. 
Chavan, 1 think it is a question of policy 
decision. Would you allow pecple to earn such 
income ? Because that money cannot be 
normally earned if a person pays income-tax 
regularly, without evasion, without avoidance. 
If he does so, he cannot possibly amass such a 
fortune as to have an assured income every 
month of Rs. 15,000 or Rs. 17,000. In our 
country it is not possible. Therefore, some 
shady deal, some shady transaction and 
corruption take place somewhere as a result of 
which it is possible for a person to have this 
much income. Therefore, he should be hard hit 
by taxation. 

Then my next amendment is "That at page 
31, line 30, for the figures "20", the figuies 
"40" be substituted. I am very glad that Mr. 
Chinai is appreciating this amendment of mine. 
On page 31 of the Bill the provision is that 
"where the total income exceeds Rs. 1,00,000", 
the tax is Rs. 8,100 plus 20 per cent, of the 
amount by which the total income exceeds Rs. 
1,00.000." We a:e to nuke it 40 per cent. That 
is all. The same principle follows in another 
place and rr.y amendment is "That at page 33, 
line 11, for the figures "65", the figures "80" be 
substituted. Where it is 65 per cent of the total 
income, I want to make it 80 per cent of the 
total income. On page 3? of the Bill it is said 
"in any other case— 65 per cent of the total 
income." It should be more. This is my 
suggestion. Why I say, Sir, is on a matter of 
principle. I    know    Mr.   Chavan   will   not     
accept 
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it. But these are the things to be discussed. 
You have social objectives. Relate your 
income-tax law to your social objectives. 
Relate your rate of taxation to your social 
objectives. 

Then judge whether it is righ or wrong. 
Obviously you cannot go by the needs of the 
capitalist class or their logic in this matter. 1 
think, therefore, here in India the.e is a case for 
increasing taxes at the highest bracket and it is 
valid and in that respect I reject the approach 
of the Wanchoo Committee who want to bring 
down the percentage of tax on the plea that it 
will not lead to the growth of black money or 
that kind of thing. In our country we see that 
there is no limit to poverty, abysmal poverty of 
the people and on the other hand we see the 
colosal wealth and economic power. Attack it 
at the top Dynamite it. Shool it down, it 
possible. See that the man who l iving  in 
abysmal poverty and suffering is lifted to the 
light of the day tieated as a human being and 
given the d gn i ty  of life. As least let him live 
a bearable life under the sun. Tla' shou'd be the 
approach. And yet we are concerned about 
protecting the man at the top, at the summit of 
wealth and prosperity like Mr. Mohta. Mr. 
Mohta does not understand ceiling. How can 
he ? He is hung to the ceiling and that ceiling 
is very high. Soaring in high altitude ceiling 
he will never understand it. He will not 
understand it till the ceiling comes down with 
the edifice of wealth degradation of the caste 
to which 1 e belongs, and it crashes to the 
ground and other men subjugated by these 
people come on top. That is why he is opposed 
to it. 

SHRI M K MOHTA : I have already 
become giddy by your speech. 

SHRI Y. B. CHAVAN : I know the 
crit icism of Mr. Bhupesh Gupta, but I am not 
in a position to accept his amendments, not 
because it is very difficult to accept his 
amendments, not because I do not like the 
amendments but because it is very difficult to 
accept them. I would give an illustration. For 
example, in the case of an income of over Rs. 
2 lakhs, his suggestion is that it should be 
raised from 85 per cent to 96 per cent. 
Unfortunately he has not seen the arithmetic of 
it. Eighty-five plus 15 per cent surcharge   
makes it nearly 97 per cent. 

If you make    it 96 per cent, then    with sur-
charge it comes to 100 per cent. 

SHRI BHUPESH GUPTA : All right, very 
good. What is wrong? I do not mind it. 
Surcharge is another matter. 

SHRI Y. B CHAVAN : Let us not forget 
that he is taxed very high. You cannot ask for 
some sort of which is expropriatory in nature. 
It is likely to be challenged in a court of law 
also. 

SHRI BHUPESH GUPTA : What about 
the other thing ? 

SHRI Y. B. CHAVAN : I can give you the 
explanation. It refers to a registered firm. In 
the case of the share of profit of a partner of a 
registered firm, it is charged at the source. The 
profit of the individual partner is also subject 
to income-tax. So, the.-e is no reason to fear 
that they are trying to escape it as far as the 
law is concerned. In practice what happens is a 
different matter. Then, again about the other 
firms, under the existing law no part of the 
income-tax paid by the company is treated as 
payment on behalf of the shareholders. When 
the dividend comes to the hands of the 
shanreholders, it is also subject to income-tax. 
So, the operation of the Act on different 
classes must be taken into consideration. For 
these reasons I cannot accept his amendments. 

SHRI M. K. MOHTA : Sir, 1 beg leave to 
withdraw my amendment. 

 Amendment (No. 15) was,   by  leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The questian is : 

25. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1972, as passed by the Lok Sabha, namely 
:— 

'That at   page 30,   line 10,  for the 
figures    "85"  the    figures    "96"    be 
substituted.' " 

The motion was negatived. 

* For text of the amendment vide 
col. 224-25 infra. 
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THE   VICE-CHAIRMAN   (SHRI V. B. 
RAJU) : The question is: 

26. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

"That at page 31, line 30, for the 
figures "20" the figures "40" be 
substituted.' " 

The motion was negatived. 

THE   VICE-CHAIRMAN   (SHRI V. B. 
RAJU) : The question is : 

27. "That the Rajya Sabha recom 
mends to the Lak Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

'That at page 33, line 11, for the 
figures "65" the figures "80'' be 
substituted." 

The motion was negatived. 

THE   VICE-CHAIRMAN   (SHRI V. B. 
RAJU) : The question is : 

"That the First Schedule stand part of 
the Bill." 

The motion was adopted. 

The First   Schedule   was   added   to   the 
Bill. 

The   Second Schedule   was added to   the 
Bill. 

The Third Schedule. 

SHRI   JAGDISH  PRASAD   MATHUR 
(Rajasthan) : Sir, I move : 

18. "That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be- made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

'That  at page 42, lines 25 to 27 be 
deleted.' " I 

19. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be mado in the Finance 
Bill, 197:!, as passed by the Lok Sabha, 
namely :— 

'That at   page 43,   lines 26 and   27 
be deleted.' " 

20. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
nemely :— 

'That   at page page 43,   lines 2H   to 
31 be deleted.' " 

21. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

'That   at page 45,   lines 19 and   20 
be deleted.' " 

22. "That the Rajya Sabha recom 
mends to the Lok Sabha that the follow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

'That at page 45, lines 29 to 41  be 
deleted.' " 

23. "That the Rajya Sabha recom 
mends to the Lok Sabha that ihe follow 
ing amendment be made in the Finance 
Bill, 1971, as passed by the Lok Sabha, 
namely :— 

'That at page 46, lines 20 to   4, be 
deleted.' " 

24. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fellow 
ing amendment be made in the Finance 
Bill, 1972, as passed by the Lok Sabha, 
namely :— 

'That at page 46,  lines 36 to 43 be 
deleted.' " 

The questions were proposed. 
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SHRl    BHUPESH   GUPTA :   Sir,   my 
amendment   relates to   fertiliser   and   kero- 

sene. 1 know Mr. Chavan will not agree, But 
here you will not find arithmetical scope of 
dealing with the problem. As you know, after 
the tax proposals were made known to the 
country in his Budget Speech, there was 
gentral discontent rgainst these taxes, 
panicularly aganst these two taxes. We are not 
going into the other things at the fag end of the 
day. Mr. Chavan could hi\e easily yielded to 
the popular wish in this matter. After all, he 
would not have lost much money in terms of 
revenue if he had accepted the popular 
criticism of that particular aspect of his Budget 
and done away with these taxes. He would not 
have lest much. I think he has stood on 
prestige, not personal prestige, but the prestige 
of his Government. It is always done, my 
experience is this. When they introduce the 
Budget they choose such items knowing fully 
well that they will make certain concessions. That 
is a part of the tactics of the Finance Ministry, 
the stragety being all the time to fleece the 
people as far as possible and help the rich as 
far as possible subject to popular pressure. 
That is what has been done.    Otherwise, what 
is the difficulty ? 

Nrw, Sir, why do we say that these taxes 
are very retrograde and unjust. It is because 
they hit at a time when tht prices are rising and 
when they are already over-burdened with 
high prices and high taxes not only Central but 
also local. While in 1953 or 1654 the Union 
excise duties yielded a total sum of Rs. 60 
crores, today it is already Rs. 2,300 crores. 
You can say our economy has also grown, that 
the people have got money. I am not going 
into it. But in two d-cades, from Rs. 56 crores 
to Rs. 2,300 crores is a big jump. The people 
have suffered. These trxes help inflationary 
process in our country. They add to the 
inflationary pressure. They influence the prices 
of other commodities to rise. They hit the 
consumer in a very direct sense as will be done 
in this particular case, as my friend has already 
pointed out. Why should it be so ? 

Again, I think that in this Budget, after all 
the speeches of election manifesto and 
otherwise, the Government should have ghen 
serious thought to the problem of indirect 
taxation, union excise duties in particular and 
the policy should have been one of lessening the   
burden rather   than adding to 
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the burden. That should have b.-en the 
approach. Unfortunately, it is not so in this 
Budget: These taxes will hit many sections of 
the people, not only those who are supposed to 
pay, but the incidence of these taxes will be 
shifted to others. Therefore, they will be 
shared by a very large section of the working 
people in our country. 

Now, Sir, as far as these taxes are 
concerned, we are naturally opposed to them. 1 
think time has come for the Government to 
close this chapter of the Budget, for having a 
serious radical rethin-king in the Ministry of 
Finance as to how to budget for this country. 
The Budget does not reflect either our 
declarations or our social objective or even our 
desire to go forward. These are not reflected in 
a proper way. That is the tragedy of it. 
Therefore, I think you will agree that the 
Budget needs re-structuring. That you cannot 
do unless you find sources of revenue 
elsewhere, in the countryside by taxing the 
rural rich and the landlord: and everybody s. ys 
that several hundreds of crores of ruyes could 
be got by this taxation. In the urban areas, the 
corporate sector should be laxed in a better 
way; people who have a high income should 
be taxed. Nothing of the kind is being done. 

I think you will agree that we cannot 
improve our revenue much by taxation alone 
in a developing eeoncmy. We want a 
nationalised sector, a big nationalised sector, a 
revenue yielding sector, which will give 
control of the economy as a whole and bring in 
revenue. If Mr. Chavan nationalises all 75 
monopoly houses, he will at once have at his 
command hundreds of crores of rupees as 
revenue for the country. The money that goes 
to the coffers of the capitalists  will be with 
the public exchequer. That is why he should 
now shift from the retrograde and regressive 
taxation measures to progressive ones. (Time 
bell rings) And this cannot be done unless we 
nationalis: those industries. Before I sit down, 
1 would point out to the House that you cannot 
improve upon the Budget radically unless you 
nationalise the monopoly concerns—sugar, oil, 
textile and other concerns; and foreign 
concerns should certainly be taken over. Then 
you would be in a positition to find resources   
for  the   developmental   activities 

and also for meeting other budgetary require-
ments. Hitting the common man is a thing of 
the past. I think these tactics should be given 
up. Fleecing the common man is the capitalist 
me hod of development. It is an indirect way of 
making the poor sections pay for the 
capital is t  development, for bu i ld ing  up Bit 
las and Tatas. Sir, these moneys are taken to 
the exchequer and then diverted to various 
other items of expenditure, sonic of which 
directly go to benefit the exploiting classes 
and the monopoly class. Therefore, it is socially 
unjust, pol i t ica l ly  it does not measure up to 
the standards of democracy and economically 
it is preposterous in the sense that it streng-
thens the negative forces in our economic life, 
wiih all its exploitation, with all its plunder, 
corruption and malpractices all along the line. 

SHRI BABUBHAI M. CHINAI : Mr. 
Vice-Chairman, Sir, 1 want to oppose this 
amendment. It has become a fashion in this 
House to speak in the name of the poor man 
without understanding what exactly the 
pos' t ion is. So far as kerosene is con-cerner1, 
the inferior kerosene is not touched at all in the 
Budget. Therefore, the poor man is not touched 
by this levy. It is the better quality of kerosene 
which is being mixed by the publ ic  transport 
people who are running d'esel engine trucks, 
wh'ch is now taxed. Therefore, on the contrary, 
I am really surprised that the Finance Minister 
succumed to the pressure of his party people to 
reduce the levy from 6 paise to 4 paise. It is a 
duty which he has imposed veiy rightly, first to 
stop the mixing of the better quali ty  of 
kerosene with die:el, and secondly to get more 
revenues for the Gover men; to fulfil the socio-
economic objectives to which they are wedded. 
I am afraid, Sir, I cannot be a par'y to this 
amendment, if it were possible for me, I would 
have moved an amendment to restore the levy 
to 6 paise, so that the Government can get 
more revenue. He has fallen a prey to their 
pressure. I know he had got a little elbow room 
and in order to please the members of his 
party, he had come up with the amendment. I 
hope he will in future take core of this. 

 



239 Finance [RAJYA SABHA] Bill, 1972 240 
 

SHRI Y. B. CHAVAN : i have considered 
this aspect in great detail.  And I cannot agree 
to this amendment, firstly because, as Mr. 
Babubhai Chinai has said, it is meant for the 
variety of kerosene which is used for 
adulteration with high speed diesel and among 
other things. . . 

SHRl JAGDISH PRASAD MATHUR : 
You ban it. 

SHRI Y. B. CHAVAN : How do you ban 
it ? This is the difficulty. We have raised the 
tax by 4 paise per litre. The honourable 
Member says that in some villages in Bihar it 
is charged on a bottle. Possibly, some 
unhealthy social elements would have done 
that even without taxing here. Therefore, you 
cannot say that his is because of the tax. 

 

(Interruption) 

SHRI Y. B. CHAVAN : If people are ex; 
loiting poor people in the villages, such 
exp'oitation will have to be removed by the 
local administration by the political parties, and 
try political workers like you and mc, 
organising consumers' movement in the 
country. But then, as Babubhai Chinai said, as a 
gesture to the criticism in Parliament I agreed. . 
. 

 

SHRI Y.B. CHAVAN : As I said, I also 
argued with myself. I know that kerosene oil is 
utilised by the cemmon people. I do not deny 
that. To a certain extent it is true. Then, fore, as 
a gesture to the criticism and the desire of 
Members of Parliament of my party as weil as 
other parties, I decided to redrce it. But I cannot 
further reduce it. Therefore,   I cannot accept 
the amendment. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The question is — 

"That Amendment   Nos. 18 to 24  stand 
part of the Bill." 

The House divided 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Ayes—10; Noes—50. 

AYES—10 

Alva, Dr. K. Nagappa Gupta, 
Shri Bhupesh Mandal, Shri B. N. 
Menon, Shri Balachandra 
Mohammad, Chaudhary A. 
Murthy, Shri B. P. Nagaraja 
Patel, Shri   D. K. Tyagi, Shri 
Mahavir Yadav, Shri  J. P. 
Yadav, Shri Shyam Lal 
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NOES—50 

Alva, Shri Joachim 
Anandam, Shri M. 
Arif, Shri Mohammed Usman 
Bhagwati, Shri B. C. 
Bhardwaj, Shri Jagan Nath 
Bbatt, Shri Nand Kishore 
Chattopadhyaya, Dr. Debiprasad 
Chinai, Shri Babubhai M. 
Choudhury, Shri N. R. 
Das, Shri Bipinpal 
Dass. Shri Mahabir 
Deshmukh. Shri T. O. 
Gadgil, Shri Vithal 
Hath;, Shri Jaisukhlal 
Himmat Sinh, Shri 
Joseph, Shri N. 
Kalania, Shri I. K. 
Kapur, Shri Yashpal 
Kemparaj. Shri  B. T. 
Krishan Kant, Shri 
Lakshmi Kumari Chundawat, Shrimati 
Mahida, Shri U. N. 
Malaviya, Shri Harsh Deo 
Mehta, Shri Om 
Mukherjee, Shri Kali 
Mukheijee. Shri  Pranab Kumar 
Narayanappa, Shri Sanda 
Narayani Devi Manaklal   Varma, Shrimati 
Panda, Shri Brahmananda 
Patil, Shri G. R. 
Patil, Shri P. S. 
Pratibha Singh, Shrimati 
Puri, Shri Dev Datt 
Reddy, Shri K. V. Raghunatha 
Reddy, Shi i M.  Srinivasa 
Reddy, Shri  Mulka Govinda 
Refaye. Shri A. K. 
Roshan Lal, Shri 
Sangma. Shri E. M. 
Satyavati Dang. Shrimati 
Savi'.a Behan.  Shrimati 
Singh, Shri Bindeshwari  Pd. 
Singh, Shri   Ranbir 
Singh, Shri Sultan 
Singh, Dr. V. B. 
Sinha, Shri   Awadheshwar Prasad 
Sisodia, Shri Swaisingh 
Tanvir, Shri Habib 
Tlwary, Pt. Bhawaniprasad 
Vero, Shri M. 

The motion n-as negatived. 

THE   VICE-CHAIRMAN:    (SHRI   V. 
B. RAJU) The question is : 

"That ihe Third Schedule   stand part of 
the Bill." 

The motion was adopted. 

The   Third Schedule   was   added to the 
Bill. 

The Fourth Schedule and the Fifth Sched-
ule were added to the  Bill. 

Clause I, the  Enacting   Formula   and 
the Title were added to the Bill. 

SHRI Y. B.  CHAVAN : Sir, I move : 

'•That the Bill be returned." 

6 P.M. 
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SHRI D. D. PURI (Haryana): Sir, on a 
point of order...After all, you are permit t ing 
the hon. Member to   speak   like this. 

SHRI JAGDISH PRASAD MATHUR: 
No point  of order. 

 

 


